
STATUTE FOR PLACEMENT OF LECTURERS TO THE POST OF LECTURER IN THE 

SENIOR SCALE FOR PROMOTION OF LECTURER IN THE SENIOR SCALE TO THE 

POST OF LECTURER IN SELECTION GRADE/ READER AND PROMOTION OF 

READER TO THE POST OF UNIVESITY PROFESSOR OF UNIVERSITY 

DEPARTMENTS CONSTITUENT COLLEGES, AFFILATED  COLLEGE INCLUDING 

RELIGIOUS AND LINGUSTIC MINORITY COLLEGE. 

CAREER ADVANEMENT SCHEME (CAS)  

Effect : These statute shall come  into force w.e.f.. 27.07.1998 in supersession of the statutes 

of promotion as assented to by the Chancellor and notified vide letter No. BSU 20/95-

2133/GS(1) dated 23.09.1995 and BSU 20/95-2132 / GS ( 1) dated 23.09.1995.   

1. QUALIFICATION  

1.1.0. No person shall be promoted to a teaching post of the institutions  including 

constituent colleges, affiliated colleges including  religious and linguistic minority, 

colleges  in a subject if he/ she does not fulfil the requirements as to qualifications 

for the promotions as provided in this statute. 

1.2.0.    Minimum length of service for eligibility to move into the grade of Lecture, (Senior 

Scale) would be four years for those with Ph. D, five years for those with M.Phil. and six 

years for others at the level of Lecturer, and for eligibility to move into the grade of Lecturer 

(Selection Grade) Reader, the minimum length of service as Lecturer (Senior Scale) Shall be 

uniformly five years.  

1.3.0. For movement into grades of Reader, and above, the minimum eligibility criterion 

would be Ph. D. Those without Ph. D. can go up to the level of Lecturer ( Selection Grade).   

1.4.0. A Reader with a minimum of eight years of service in the grade will be eligible to be 

considered for appointment as a Professor.   

1.5.0. Teachers interested for consideration of CAS promotion shall be required to present 

their research work and publication in a prescribed application to the Registrar of the 

University through the Head of the Department concerned latest by 31st December each year 

or a date fixed by the Vice Chancellor. The University will generally take a decision on 

promotions, under these schemes on receipt of recommendation by JPSC before the 

beginning of the next academic year, so that such promotions take effect from the date of the 

beginning of the next academic session.   

1.6.0. The teachers serving the University Department or in the Degree Colleges of the 

University, affiliated Degree Colleges including Religious and Linguistic  Minority Colleges 

in which Vth Plan of the UGC Scale of the Pay have been implemented by the Governing 



Body shall be considered for promotion under Career Advancement Scheme w.e.f. 

27.0721998.   

1.7.0 The Selection Committees for Career Advancement Scheme shall be same as for Direct 

Recruitment for each category as per provision of Jharkhand State Universities Act. 2000.   

1.8.0. The eminent experts of the Selection Committee shall be nominated by the Chancellor 

out of the panel prepared by Directorate, Higher Education.     

1.9.0. The Jharkhand Public Service Commission shall send its recommendations within six 

months from the date receipt of the list of eligible candidates from the University concerned.   

1.10.0. The Jharkhand Public Service Commission shall send its recommendation, for every 

calendar year separately, fixing 31st December of each year as cut off date.   

2. PROMOTION OF LECTURER TO THE RANK OF LECTURER         (SENIOR 

SCALE)  

2.1.0.  Notwithstanding anything to the contrary in the statutes, it is hereby provided that a 

lecturer, serving in the University Department or in a Degree College of the University  in 

which the Vth Plan of the UGC scale of pay have been implemented by the Governing Body/ 

University on the recommendation of the Jharkhand Public Service Commission , be placed 

in the Senior Scale under revised pay scale of the University and Degree Colleges teachers 

introduced by the State Government subject to the following  conditions:-   

(a) That he/ she has completed six years of service after regular appointment with 

relaxation of one year and two years, respectively, for those with M. Phil and Ph.D.   

(b) That, he/ she holds substantive appointment on the post of lecturer and his appointment 

has been made as per provisions of the Act and Statutes existing at his time of his 

appointment.    

(c) That he/ she has participated in one orientation course and one refresher course of 

approved duration, or engaged in other appropriate continuing education programmes of 

comparable quality as may be specified or approved by the UGC (Those with Ph.D. degree 

would be exempted from one refresher course.)   

(d) Consistently satisfactory performance appraisal reports.   

2.2.0. The placement in the Senior Scale shall not be automatic, but shall be made on the 

recommendation of Jharkhand Public Service Commission on consideration of experience 

and performance appraisal report.   

2.3.1. The Registrar of the University shall place a list of eligible candidates giving all the 

required information about each of them along with all the relevant papers including service 



and performance appraisal records before Screening Committee consisting of the Vice 

Chancellor, Dean of Faculty concerned and Head of the Department Concerned.    

 

2.3.2. The Screening Committee shall screen the eligibility of the applicants/candidates and 

prepare a list of eligible candidates 

2.3.3.  The Registrar shall, with the approval of Vice Chancellor, forward the list of eligible 

candidates to Jharkhand Public Service Commission with their applications and all 

other relevant documents including performance appraisal records.   

2.3.4. That Jharkhand Public Service Commission shall make recommendation on the basis 

of the advice of selection committee 

2.3.5. The Selection Committees for Career Advancement shall be the same as for Direct 

Recruitment for each category as per provision of Jharkhand State Universities Act, 

2000. 

2.3.6. The eminent experts of the Selection Committee shall be nominated by the Chancellor 

out of the panel prepared by Directorate, Higher Education.   

2.3.7. The recommendation of the Jharkhand Public Service Commission shall be placed 

before the Syndicate for orders. In case of affiliated colleges including religious and 

linguistic minority colleges, the recommendations of Jharkhand Public Service 

Commission shall be placed before Governing Body for orders. It shall be sent to the 

University for Approval of syndicate after that. 

2.3.8. It is also provided that hereafter performance appraisal records shall be regularly 

maintained in respect of each Lecturer according to the procedure and in the form to 

be approved by the Chancellor for the purpose. 

3 PROMOTION OF LECTURER (SENIOR SCALE) TO THE RANK OF 

LECTURER (SELECTION GRADE) 

3.1.0. Notwithstanding  anything to the contrary contained in the Statutes, it is hereby 

provided  that a Lecturer in the Senior Scale who does not have a Ph.D degree or 

equivalent published work, and who does not meet the scholarship and the research 

standards, but fulfils the other criteria for the post of Reader including five years 

continuous service as Lecturer (Senior Scale) and has good record in teaching and 

preferably has contributed in various ways, such as, to the corporate life of the 

institution, examination work, or through extension activities, will be placed  in the 

Selection Grade on the recommendations of the Jharkhand Public Service 

Commission. He shall be designated as Lecturer (Selection Garden). He can offer 



himself for fresh assessment after obtaining Ph. D. and/or fulfilling other requirements 

for promotion as Reader and, if found suitable, would be given designation of Reader.   

3.2.0 . The placement in the Selection Grade shall not be automatic, but shall be made on the 

recommendation of Jharkhand Public Service Commission on consideration of 

experience and performance appraisal reports. 

3.3.0. The Registrar of the University shall place a list of eligible candidates giving all the 

required information about each of them along with all the relevant papers including 

service and performance appraisal records before Screening Committee consisting of 

the Vice Chancellor, Dean of Faculty concerned and Head of the Department 

Concerned.   

3.4.0. The Screening Committee shall screen the eligibility of the applicants/ candidates and 

prepare a list of eligible candidates.  

3.5.0. The Registrar shall, with the approval of Vice Chancellor, forward the list of eligible 

candidates to Jharkhand Public Service Commission with their applications and all 

other relevant documents including performance appraisal records.   

3.6.0. The recommendation of the Jharkhand Public Service Commission’s shall be placed 

before the Syndicate for orders. In case of affiliated colleges including religious and 

linguistic minority colleges, the recommendations of Jharkhand Public Service 

Commission shall be placed before Governing Body for orders. After that is shall be 

sent to the University for Approval of syndicate.    

3.7.0. It is also provided that hereafter performance appraisal records shall be regularly 

maintained in respect of each Lecturer according to the procedure and in the form to 

be approved by the Chancellor for the purpose.   

4.0.0. PROMOTION OF LECTURER (SENIOR SCALE) TO THE RANK OF  

READER 

4.1.0. Notwithstanding anything to the contrary contained in the Statutes, it is hereby 

provided that a  lecturer in the Senior Scale serving in the University Department or in 

a Degree College of the University shall, on the recommendation of the Jharkhand 

Public Service Commission, be eligible for promotion to the Reader if he/she had:-   

(a) Completed five years of service as the lecturer in Senor Scale;   

(b) Obtained Ph. D degree or has equivalent published work;   

(c)  Made some mark in the area of scholarship and research, as evidenced by self 

assessment, report of referees, quality of publication, contribution to the educational 

innovation, design of new courses and curricula and  extensions activities etc. 



(d) After placement  in the Senior Scale, participated in two refresher courses/ summer 

trainings of approved duration, or engaged in other appropriate continuing education 

programmes of comparable quality as may be specified or approved by the UGC; and  

(e)  Good performance appraisal reports.   

   

 4.2.0. The promotion to the post of Reader shall not be automatic, but shall be made on the 

recommendation of Jharkhand Public Service Commission on consideration of 

experience and performance appraisal report including the report of the screening 

committee.   

4.3.1.  The Registrar of the University, shall place a list of eligible candidates giving all the 

required information about each of them along with all the relevant papers including 

service and performance appraisal records before Screening Committee consisting of 

the Vice Chancellor, Dean of Faculty concerned and Head of the Department 

Concerned. 

4.3.2. The Screening Committee shall screen the eligibility of the applicants/candidates and 

prepare a list of eligible candidates. 

4.3.3. The Registrar shall, with the approval of Vice Chancellor, forward the list of eligible 

candidates to Jharkhand Public Service Commission with their applications and all 

other relevant documents including performance appraisal records.    

 

4.3.4. The Jharkhand Public Service Commission shall adopt a process of selection by a 

Selection Committee as for Direct Recruitment in this category as per provisions on 

Jharkhand State universities Act, 2000 

43.5. The Experts of the Selection Committee, meant to interview the candidates, shall be 

nominated by the chancellor from the panel prepared by Directorate, Higher 

Education, Government of Jharkhand. 

4.3.6. The recommendation of the Jharkhand Public Service Commission’s shall be placed 

before the Syndicate for orders. In case of affiliated colleges including religious and 

linguistic minority colleges, the recommendations of Jharkhand Public Service 

Commission shall be placed before Governing Body for orders. After that it shall be 

sent to the University for approval of syndicate. 

4.3.7. It is also provided that hereafter performance appraisal records shall be regularly 

maintained in respect of each Lecturer according to the procedure and in the form to 

be approved by the Chancellor for the purpose. 



5.0.0. PROMOTION OF READER TO THE RANK OF PRESSOR 

5.1.0. Notwithstanding anything to the contrary contained in the Statutes, it is hereby 

provided that in addition to the sanctioned post of University Professors, which must 

he filled in through direct recruitment through all India Advertisement, promotions 

may be made from the post of Reader to that of University Professor after eight years 

of service as Reader. 

5.2.0 The Registrar of the University shall place a list of eligible candidates with following 

documents before screening committee consisting of Vice- Chancellor, Dean of 

Faculty concerned and Head of the Department concerned :- 

(a) Self- appraisal report (required).  

(b) Research contribution / books / articles published. 

(c) Any other academic contributions. The best three written contributions    of the teacher (as 

defined by her/him) in triplicate 

(d) Seminars/Conferences attended. 

(e) Contribution to teaching / academic environment / institutional corporate life. 

(f) Extension and field outreach activities.   

5.2.1. The Screening Committee shall screen the eligibility of the teachers and prepare a list 

of eligible candidates.    

5.2.2. The Registrar shall, with approval of Vice Chancellor, forward the list of eligible 

candidates to Jharkhand Public Service Commission with their applications and all other 

relevant documents. 

5.2.3. The Jharkhand Public Service Commission shall adopt a process of selection for 

promotion to the post of University Professor, by a selection committee as for Direct 

Recruitment under this category as per provisions of Jharkhand State universities, Act 

2000. 

5.2.4. The Jharkhand Public Service Commission, before calling the candidates for interview, 

shall send the best three written contributions of the teacher in advance to eminent 

experts of the subject concerned to review experts of the subject concerned to review 

before coming for selection. 

 

5.2.5 The eminent experts shall be nominated by the Chancellor out of the panel prepared by 

Directorate of Higher Education, Government of Jharkhand. They shall also be the 

member of Selection Committee meant to interview the candidate for promotion to 

the post of University Professor from that the Reader. 



5.2.6. The process of promotion for the candidates not found suitable, can be conducted again 

only after a minimum period of one year from date on which the candidate was not 

found suitable for promotion by the Screening Committee or the Jharkhand Public 

Service Commission and the promotion shall he effective w.e.f. date of 

recommendation  by Jharkhand Public Service Commission. 

5.2.7. The promotion from Reader to University Professor under CAS being a personal 

promotion and not against a sanctioned post, the teaching workload of the Reader 

shall be carried forward with him/her and be undertaken by the promotee even in the 

capacity of CAS Professor. 

5.2.8. The recommendation of the Jharkhand Public Service Commission’s shall he placed 

before the Syndicate for orders. In case of affiliated colleges including religious and 

linguistic minority colleges, the recommendations of Jharkhand Public Service 

Commission shall be placed before Governing Body for orders. After that it shall be 

sent to the University for approval of syndicate. 

6.1.0. It is further provided that only Senior Lecturer, Selection Grade Lecturer and Reader 

promoted under Career Advancement Scheme and/or Merit Promotion Scheme as 

well as Lecturer and Reader directly recruited shall be eligible for consideration under 

these schemes of promotion.  

 

7.1.0. It is also provided that when a teacher is promoted under Career Advancement Scheme, 

the post held by him/her shall be deemed to be upgraded with effect from the date of 

his/her promotion and shall remain upgraded till the incumbent continues to hold the 

post but the same shall be converted to the basic grade post (Lecturer of Reader, as the 

case may be) in the event of the incumbent’s appointment to a higher post or when the 

post  falls vacant due to the retirement, resignation, death, transfer of the teacher or 

otherwise. 

8.0.0. THE REQUIREMENT OF PARTWIPATION IN ORIFNTATJON/ REFERESHER 

COURSESJ  SUMMER  INSTITUTES  

8.1.0. The requirement of participation in orientation/ refresher courses/ summer institutes, 

each of at least 3  to 4 weeks duration, and consistent satisfactory performance  

appraisal reports, shall be the mandatory requirement for Career Advancement  from 

Lecturer to Lecturer (Senior Scale) and from Lecturer (Senior Scale) to Lecturer 

(election Grade).  

8.2.0. The requirement for completing these courses would be as follows  



 (I) For Lecturer to Lecturer (Senior Scale), one orientation course                     would 

be compulsory for University and College teachers. Those without Ph. D would he 

requited to do one refresher course in addition – 

 (II) Two refresher courses for Lecturer (Senior Scale) to Lecturer          

(Selection Grade).   

 (III)  The senior teacher like Readers/ Lecturers (Selection Grade) may opt to attend 

two seminars/Conferences in their subject area and present papers as one aspect of 

their promotion/selection to higher level or attend refresher courses to be offered by 

Academic Staff Colleges for this level. 

9.0.0. EFFECTS ON SENIORITY OF TEACHERS PROMOTED UNDER CAREFR 

ADVANCEMENT SCHEME. 

9.1.0. Seniority of teachers promoted under these Statutes shall be determined from the date 

of promotion (in a particular rank), but the inter-se- seniority of teachers promoted- 

from the same date shall be the same as they had on their lower post.  

10.1.0 COUNTING OF PAST SERVICE 

10.1.0. Previous service, without any break as lecturer or equivalent, in a University college, 

National Laboratory or other scientific organizations of State/Central  Government 

e.g. SCIR , ICAR, DRADD, UGC, ICSSR, ICHR, a UGC Research Scientist and 

Research Associate  shall be counted for placement of Lecturer in Senior scale/ 

Selection Grade subject to the following terms and condition:-   

 (1) The Post was in an equivalent grade/scale of pay as the post of Lecturer.  

(2)  The qualifications for the post were not lower than the qualifications prescribed by the 

UGC for the post of Lecturer. 

(3)  The candidates who apply for direct recruitment should apply through proper 

channels.   

(4) The concerned Lecturer possessed the minimum qualification prescribed by the UGC 

for appointment as Lecturer. 

(5) The post was filled in accordance with the prescribed selection procedure as Laid 

down by the University/State Government/Central Government/Institution’s 

regulations.  

(6)  The appointment was not ad-hoc or in a leave vacancy of less than one year duration.   

10.2.0.  Ad-hoc service can be counted provided. 

(a) the ad-hoc service was of more than one year duration, 



(b) the incumbent was appointed on the recommendation of duly constituted Selection 

Committee, and 

(C) the incumbent was selected to the permanent post in continuation to that ad-hoc 

service, without any break. 

 Provided further that the benefit of past service must not be allowed to those ad-hoc 

temporary teachers who at the time of their selection/absorption to the permanent 

post, were not holding the post in accordance with the relevant provisions of the Act 

Statutes/ Rules and Regulations.   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

>kj[k.M ljdkj 

mPPk] rduhdh] f'k{kk ,oa dkS'ky fodkl foHkkx] 

¼mPPk f'k{kk funs'kky;½ 

vf/klwpukvf/klwpukvf/klwpukvf/klwpuk    

lafpdk la[;k & 1@folafpdk la[;k & 1@folafpdk la[;k & 1@folafpdk la[;k & 1@fo----    2&2&2&2&199@2016 22 @   jk¡ph fnukd 20@06@17199@2016 22 @   jk¡ph fnukd 20@06@17199@2016 22 @   jk¡ph fnukd 20@06@17199@2016 22 @   jk¡ph fnukd 20@06@17    

jkT;iky lfpoky; dk i=kad&oS/kk&18@2015&1747 fnukad 09@06@2017 ds }kjk jkT;iky lfpoky; dk i=kad&oS/kk&18@2015&1747 fnukad 09@06@2017 ds }kjk jkT;iky lfpoky; dk i=kad&oS/kk&18@2015&1747 fnukad 09@06@2017 ds }kjk jkT;iky lfpoky; dk i=kad&oS/kk&18@2015&1747 fnukad 09@06@2017 ds }kjk Statute for 

Appointment, Qualification and Promotion of Non- teaching staff of the University 

Headquarter and Allied Offices, Constituent Colleges Including Constitute Autonomous 

Colleges (as notified vide letter no. 5@fo5@fo5@fo5@fo----    1&09@2012&2148 fnukad&06@11@2015½ ds la'kks/ku ij 1&09@2012&2148 fnukad&06@11@2015½ ds la'kks/ku ij 1&09@2012&2148 fnukad&06@11@2015½ ds la'kks/ku ij 1&09@2012&2148 fnukad&06@11@2015½ ds la'kks/ku ij 

ekuuh;k jkT;iky&dqy&dqykf/kifr }kjk lgefr izkIr gS] ftls fuEor~ vf/klwfpr fd;k tkrk gS%&ekuuh;k jkT;iky&dqy&dqykf/kifr }kjk lgefr izkIr gS] ftls fuEor~ vf/klwfpr fd;k tkrk gS%&ekuuh;k jkT;iky&dqy&dqykf/kifr }kjk lgefr izkIr gS] ftls fuEor~ vf/klwfpr fd;k tkrk gS%&ekuuh;k jkT;iky&dqy&dqykf/kifr }kjk lgefr izkIr gS] ftls fuEor~ vf/klwfpr fd;k tkrk gS%&    

The following 1.2 (a) sub- article is inserted in the Article 1.2 as under:-  

“The reservation roster  for appointment of Non- teaching cadre shall be of Division Level”  

>kj[k.M jkT;iky ds vkns'k ls] 

¼vt; dqekj flag½ 

Lkjdkj ds lfpoA 

Kkikad & 1@fo-2&199@2016   1692 @ jk¡ph] fnukad 20@06@2017  

izfrfyfi & Jh fiz; jatu] lgk;d funs'kd &lg& uksMYk inkf/kdkjh] bZ&vkWfQl ifj;kstuk] mPPk rdfudh f'k{kk 

,oa dkS'ky fodkl foHkkx] >kj[k.M] jk¡ph dks lwpukFkZ ,oa vko';d dk;kZFkZ izsf’kr A  

¼vt; dqekj flag½ 

Lkjdkj ds lfpoA 

Kkikad & 1@fo- 2&199@2016   1692@ jk¡ph] fnukad 20@06@2017 

izfrfyfi& fo'ks"k dk;Z inkf/kdkjh ¼U;k0½ jkT;iky lfpoky;] >kj[k.M] jk¡ph dks lwpukFkZ izsf"krA   

¼vt; dqekj flag½ 

Lkjdkj ds lfpoA 

Kkikad & 1@fo- 2&199@2016   1092@      jk¡ph fnukad 20@06@2017  

izfrfyfi & iz/kku lfpo] dkfeZd] iz'kklfud lq/kkj rFkk jktHkk"kk foHkkx ds iz/kku vkIr lfpo dks 

lwpukFkZ@dqylfpo] jk¡ph fo”ofo|ky;] jk¡ph@fouksck Hkkos fo”ofo|ky;] gtkjhckx@flnks&dUgq eqewZ fo'ofo|ky;] 

nqedk@uhykEcj ihrkEcj fo”ofo|ky;] esfnuhuxj] iykew ,oa dksYgku fo'ofo|ky;] pkbZcklk dks lwpukFkZ ,oa 

vko';d dkjZokbZ gsrq izsf"kr A   

¼vt; dqekj flag½ 

Lkjdkj ds lfpoA 

Kkikad & 1@fo- 2&199@2016   1092@      jk¡ph fnukad 20@06@2017  

izfrfyfi %& lfpo ds iz/kku vkIr lfpo@ funs'kd] mPPk f'k{kk ds iz/kku vkIr lfpo@lfpo mi funs'kd] mPPk 

f'k{kk@lHkh iz'kk[kk inkf/kdkjh] mPPk f'k{kk] >kj[k.M] jk¡ph dks lwpukFkZ ,oa vko';d d;kZFkZ izsf’krA   

¼vt; dqekj flag½ 

Lkjdkj ds lfpoA 



i=kad& 5@fo1&09@2012  2148 

>kj[k.M ljdkj 

mPPk ,oa rduhdh f'k{kk foHkkx] 

¼mPPk f'k{kk funs'kky;½ 

izs"kd]  

 Jh deys'oj izlkn flag] 

 Lkjdkj ds milfpo] 

 mPPk ,oa rduhdh f'k{kk foHkkx] 

 >kj[k.M] jk¡phA   

 lsok esa] 

 dqylfpo] 

 jk¡ph fo”ofo|ky;] jk¡ph] 

 fouksckHkkos fo”ofo|ky;] gtkjhckx] 

 fl)ks dkUgw eqewZ fo”ofo|ky;] nqqedk] 

 uhykEcj&ihrkEcj fo”ofo|ky;] esfnuhuxj] iykew] 

 dksYgku fo”ofo|ky;] pkbZcklkA   

jk¡ph] fnukad 06@11@2015  

fo’k; % & egkefge jkT;iky&lg&dqykf/kifr egksn;k }kjk vuqeksfnr ifjfu;e “Statute for Appointment, 

Qualification & Premonition of Non- Teaching Staff of the University Headquarter and allied 

Offices, Constituent  Colleges including Constituent Autonomous College “ds  lalwpu ds lca/k 

esaA  

egk'k;] 

 mi;qZDr fo"k;d Draft Statute :Statute for Appointment, Qualification & Promotion of 

Non- Teaching Staff of the University Headquarter and allied Offices, Constituent  

Colleges including Constituent Autonomous Colleges” ¼izfrfyfi layXu½ dks 

jkT;iky&lg&dqykf/kifr egksn;k us vuqesknu iznku djus dh —ik dh gSA  

   vr,o] egkefge jkT;iky&lg&dqykf/kifr] >kj[k.M] jk¡ph ds }kjk mijksDr  

vuqeksfnr@vuqikyukFkZ lalwfpr fd;k tk jgk gSA  

vuqyXud %& ;FkksifjA 

fo”oklHkktu 

 

ljdkj ds mi lfpoA   

Kkiakd % 5@fo1&09@2012   2148 jk¡ph] fnukad 06@11@2015  

izfrfyfi %& v/kh{kd jktdh; eqnz.kky;] Mksj.Mk] jk¡ph dks lwpuk ,oa jktdh; xtV ds vxys vlk/kkj.k vad esa 

izdk'ku gsrq izsf"krA vuqjks/k gS fd izdkf'kr xtV dh 100 izfr;k¡ mPPk f'k{kk funs'kky; dks miyC/k djkus 

dh —ik dh tk,A   

ljdkj ds mi lfpoA   



Kkiakd % 5@fo1&09@2012  2148 jk¡ph] fnukad 06@11@2015  

izfrfyfi %& egkefge jkT;iky&lg&dqykf/kifr ds fo'ks"k dk;Z inkf/kdkjh ¼U;k;½] >kj[k.M] dks lwpukFkZ ,oa 

vko';d dk;kZFkZ izsf"krA 

  ljdkj ds mi lfpoA   

Kkiakd % 5@fo1&09@2012    2148 jk¡ph] fnukad 06@11@2015   

izfrfyfi %& lfpo] dkfeZd] iz'kklfud lq/kkj ,oa jktHkk"kk foHkkx@lfpo] >kj[k.M deZpkjh p;u vk;ksx dks 

lwpukFkZ ,oa vko';d dk;kZFkZ izsf"kr A  

  

ljdkj ds mi lfpoA   

Kkiakd % 5@fo1&09@2012  2148 jk¡ph] fnukad 06@11@2015   

izfrfyfi %& egkf/koDrk] >kj[k.M mPPk U;k;ky;] jk¡ph dks lwpukFkZ ,oa vko';d dk;kZFkZ izsf"kr A   

 

ljdkj ds mi lfpoA   

Kkiakd % 5@fo1&09@2012  2148 jk¡ph] fnukad 06@11@2015   

izfrfyfi %& ekuuh; foHkkxh; ea=h egksn;k] mPPk ,oa rduhdh f'k{kk foHkkx] >kj[k.M] jk¡ph ds vkIr lfpo dks 

lwpukFkZ ,oa ekuuh; ea=h egksn;k ds voyksdukFkZA  

  ljdkj ds mi lfpoA   

Kkiakd % 5@fo1&09@2012  2148 jk¡ph] fnukad 06@11@2015   

izfrfyfi %& funs'kd] mPPk f'k{kk] mPPk ,oa rduhdh f'k{kk foHkkx] >kj[k.M] jk¡ph dks lwpukFkZ ,oa vko';d dk;kZFkZ 

izsf"krA     

 

ljdkj ds mi lfpoA 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

   



STATUTE 

Statutes for Appointment, Qualification and Promotion of Non 

Teaching Staff of the University Headquarter and Allied Offices, 

Constituent Colleges including Constituent Autonomous Colleges – 

 

This Statutes be ca1ld as Statutes for Appointment, Qualification and 

Promotion of Non-Teaching  Staff  of the University Headquarter and Allied 

Offices, Constituent Colleges including Constituent Autonomous Colleges.  

 

This Statutes supersedes all the previous provisions for appointment 

qualification promotion. 

This will come into force with effect from the date of grant of assent of 

Hon’ble Chancellor. 

Recruitment and Qualifications  

1.1 Direct, recruitment against the sanctioned post of Grade-Ill of the University 

Headquarter and Allied Offices, Constituent Colleges including Constituent 

Autonomous Colleges as the case may be shall be on the basis of written test 

conducted and on the recommendation made by the Jharkhand. staff Selection Board/ 

Commission except appointment on compassionate ground and appointment from 

Grade IV to Grade-III.  

1.2 All appointment / promotion shall be made as per the reservation policy of the 

Government of Jharkhand.    

1.3 The minimum qualification required for the post of Lower Division Clerk, Upper 

Division Clerk, Store Keeper, Library Assistant , Internal Auditor,Auditor, Research 

Assistant, Assistant, Section Officer/Office Superintendent/Administrative Officer, 

Welfare Officer, Assistant Registrar, Compounder, Sorter, Classifier-cum-Cataloguer, 

Curator, Section-Cutter, Steno, Volleyball/Cricket/ Hockey/Football Coach, etc. for 

the University  Headuqarter and Allied Officers shall be as prescribed in the Statutes 

as Schedule ‘A’ 

   

1.4  The minimum qualification required  for the post of Lower Division Clerk, College  

Librarian, College  Assistant Librarian, Classifier-cum Cataloguer,  PTI, Store- 

Keeper Junior Account Clerk, Steno etc. for the Colleges  shall be as prescribed  in 

the Statutes as Schedule ‘B’. 



 

1.5 Admissible Strength of the Service- The admissible strength of. the service on the 

appointed day shall be the sum of sanctioned strength. Of the posts  of Routine 

Clerk/’Typist/Clerk cum-Typist/ Junior  Accounts Clerk and any Other similar post 

sanctioned in the University Headquarter and Allied Offices in the pay scale of 4000-

6000. The same shall be applicable for the Constituent . . Colleges including 

Autonomous Cons6tuent Colleges in the pay scale of Rs. 4000-6000. 

 

Provided That on the appointed day, at least fifty percent of the sanctioned strength of 

posts of the Routine Clerk/Typist/Clerk-cum Typist/Junior Accounts Clerk and any 

Other similar post sanctioned in the University Headquarter and Allied Offices and 

Constituent Colleges including Autonomous Constituent Colleges in the pay scale of 

Rs. 4000-6000 shall be deemed to be the posts of Lower Division Clerk and rest fifty 

percent shall be deemed to be the posts of Upper Division Clerks. But if the working 

strength  of the Upper Division Clerk Grade post is more than fifty percent on the 

appointed day such posts shall be deemed to be the post of Upper Division Clerk till 

the excess number of the post of Upper Division Clerks fade off due to retirement, 

promotion etc. Promotion to the Upper Division Clerk Grade shall not be given till the 

number of posts in grade of Upper Division Clerk  becomes less than fifty percent of 

the sanctioned strength of the service. 

 

1.6 Probation Period - Every recruit to the post of Grade-III Whether it is by direct 

recruitment or limited competitive examination (from. Grade IV to Grade III) or on 

compassionate ground shall initially be on probation for a period two years which 

may be extended by the appointing authority provided that the total period of 

extension of probation shall not exceed three years. In case of service being 

unsatisfactory in the extended period also, the service of the person shall be 

terminated by the appointing authority. 

1.7 Confirmation-  A person appointed on Grade-Ill on probation shall be confirmed by 

the appointing authority after satisfactory completion of probation period as well as 

on the completion of training, for  computer competency conducted by the University/ 

Colleges as the case may be.  



1.8 Condition for admissibility of Increment-  No increment shall be admissible to the 

person appointed as a Lower Division Clerk Grade or any other post without passing 

the test for computer competency. 

1.9 Qualification- (i)  For appointment, on the post of Lower Division  Clerk Grade the 

minimum educational qualification shall be graduate.  (ii) For appointment on 

different post of Grade-IV employee shall be Matriculation. 

1.10 Seventy Five percent of the vacant sanctioned strength of LDC grade shall be filled up 

by direct recruitment on the recommendation of the Jharkhand Staff Selection Board/ 

Commission and rest twenty five percent of vacant sanctioned strength of the LDC 

grade of the University Headquarter and Allied Offices shall be filled up on the basis 

of Limited Competitive Examination of Grade-IV employee of the University 

Headquarter and Allied Offices conducted by the appointing authority. 

  

1.11 The same rule shall be followed for the employee of Constituent Colleges and 

Constituent Autonomous Colleges also. 

 

1.12  Minimum qualification for appointment to the post of LDC from different posts of 

Grade-IV employee- shall be at least the intemediate or equivalent examination  and 

minimum five year  experience  in Grade-IV. 

 

1.13 Age- (i) For direct appointment, the minimum and maximum age limit shall be the 

same as prescribed for the appointment of employee of the Government of Jharkhand 

except appointment on compassionate  ground.   

Age (ii) For the appointment on Lower Division Clerk Grade from permanent Grade- 

IV employee there shall be maximum age limit is upto 55 years. 

 

1.14  Appointment in Grade –IV Procedure for appointment in Grade- IV post shall be 

made at the University level duly approved by the Syndicate and Senate.   

  

 

 

 

 

 



Schedule – ‘A’ 

Sl. No. Designation Qualification 

1.  Lower Division Clerk Graduate in any  discipline  

2.  Upper Division Clerk  Graduate in any  discipline 

3.  Store Keeper  Graduate in any  discipline 

4.  Library   Assistant  Graduate in any  discipline 

5.  Internal  Auditor  Commerce Graduate/ ICWA with the diploma/ 

certificate in Computer   

6.  Auditor  Commerce Graduate/ ICWA with the diploma/ 

certificate in Computer   

7.  Research Assistant  Honours Graduate in concerned subject  

8.  Assistant  Graduate in any discipline  

9.  Section Officer/ Office 

Superintendent/ 

Administrative Officer  

Graduate in any discipline 

10.  Welfare Officer       (by 

Promotion)   

Graduate in any discipline  

11.  Assistant Registrar     (by 

Promotion)   

Masters degree in any discipline  

12.  Assistant  Registrar (By 

director recruitment)  

As laid down in the approved Statutes for 

appointment of Officers of the University by 

JPSC.    

13.  Compounder  Graduate with Chemistry  

14.  Sorter  Graduate with certificate  in  Library Science   

15.  Classifier- cum- Cataloguer  Graduate with degree/ diploma in Library  

Science  

16.  Calligraphist  Graduate with diploma/ certificate in 

Calligraphy  

17.  Curator  MA in Archaeology & Musicology  

18.  Section  Cutter Graduate with Botany/ Zoology / Geology   

19.  Steno Graduate with knowledge in typing and Short 

hand   

20.  Draftsman  Graduate with Geography   



21.  Accounts & Budget Officer 

(to be appointed on the 

recommendation of J.P.S.C.)   

M. Com/ ICWA/ CA/ MBA (Finance) with 

diploma or certificate in Computer.  

22.  Coach  (Hockey, Football/ 

Volleyball/Cricket) 

Graduate with NIS diploma and 

Represented at least State/ University in 

National level tournament. 

23.  Assistant Engineer (to: he 

appointed recommendation 

of J.P.S.C.  

B. Tech in Civil Engg. ,Electrical Engg.   

 

Schedule – ‘B’ 

 

Sl. No.  Designation  Qualification   

1.  Lower Division Clerk  Graduation in any discipline   

2.  PTI Graduation with diploma in Physical 

Education/ B.PEd./ NIS Diploma and 

represented Inter University / Inert State/ 

National tournament.   

3.  Sorter  Graduate with certificate in Library Science   

4.  Librarian  Graduate with degree/ diploma in Library 

Science    

5.  Assistant Librarian  Graduate with degree/ diploma in Library 

Science   

6.  Library Assistant  Graduate in any discipline with certificate in 

Library  Science  

7.  Steno Graduate in any discipline with the knowledge 

of Shorthand    

8.  Store Keeper  Graduate in any discipline  

9.  Upper Division Clerk  Graduate in any discipline 

10.  Head Clerk  Graduate in any discipline 

11.  Accountant  Commerce Graduate    

 

 

 



2. Promotion & Qualification for Promotion 

2.1 This Statutes shall apply only for permanent employee. 

2.2 For University Headquarter and Allied Offices: Fifty percent of post shall be filled 

up by promotion on the basis of seniority, merit and qualification in following 

manner. Merit shall be judged by limited test/ interview conducted by the 

University only from eligible grade employee.  

(a)       Employee appointed in Lower Division Clerk grade and other post of similar 

grade/grade-pay having minimum five years experience shall qualify for 

promotion to the post of Upper Division Clerk Grade. 

(b) Employee in Upper Division Clerk grade and other post of similar grade/grade-pay 

having, minimum five years Experience in UDC grade shall qualify for 

promotion: to the post of Assistant grade. 

(c)       Employee in the Assistant grade having minimum five years experience in 

Assistant grade shall qualify for promotion to the post of Section Officer/Office 

Superintendent/Administrative Officer. 

(d) Employee in Section Officer/Office Superintendent/ Administrative Officer grade 

having minimum five years experience as Section Officer/Office Superintendent/ 

Administrative Officer shall qualify for promotion to the post of Welfare Officer. 

(e)       Employee in Section Officer/Office Superintendent/ Administrative Officer grade 

having minimum five years experience as Section Officer/ Office Superintendent/ 

Administrative Officer/Welfare Officer/Estate Officer possessing the Post 

Graduate Degree qualification shall qualify for promotion to the post of Assistant 

Registrar.   

(f)      Provided that only 50% of the total sanctioned posts of Assistant Registrar shall  

be filled up by promotion Subject to concurrence by the J.P.S.C. 

(g)       Employee in Steno-II/typist/ Head Typist grade having minimum five years 

experience in that grade shall qualify for promotion to the post of Steno-I/PA to 

VC, as the :case may be.   

2.3 For Constituent Colleges and Constituent Autonomous College –Fifty percent of 

post shall be filled up by promotion on the basis of seniority, merit and 

qualification  in following manner: Merit shall be judged by limited test/ interview 

conducted by the University only from eligible grade employee.  

 



(a)      Employee appointed in Lower Division Clerk grade and other post of similar 

grade/ grade- pay having minimum five years experience shall qualify for 

promotion to the post of Upper Division Clerk Grade/ Accountant, as the case 

may be.    

(b) Employee, in Upper Division. Clerk grade/ Accountant and other post of similar 

grade/grade-pay having minimum five years experience in UDC grade shall 

qualify for promotion to the post of Head Clerk/ Head Accountant, as the case 

may be. 

(c)      Employee in Steno/typist having minimum five years experience in Steno/Typist 

shall qualify for promotion to the post of Steno-I 

(d) Employee in College Assistant Librarian having minimum five years experience in 

Assistant Librarian and possess the qualification of Librarian shall qualify for 

promotion to the post of College Librarian.  

 

   

2.4  The rest fifty percent of the sanctioned post of Assistant, Section Officer/ Office 

Superintendent/ Administrative Officer shall be filled up by the employee of UDC 

and similar grade/grade-pay and Assistant grade/Similar grade/Grade-pay having 

qualification and at least three years of minimum experience through Limited 

Departmental Competitive examinations. 

 

The same procedure shall be followed for the higher post upto . Head 

Clerk/Accountant in the Constituent College including Autonomous Constituent 

College. 

 

2.5 Such employee who will be promoted under this scheme (through. Limited 

Departmental Competitive Examination) shall get maximum two chance for 

Promotion in one grade of post to appear in the Limited Departmental 

Competitive Examination conducted by the University.   

 

 

 

 

 



jkT;iky lfpoky;] >kj[k.M 

jktHkou] jk¡ph 

fnukad 17@02@2009 

 

izs"kd]  

lq/khj f=ikBh] 

jkT;iky ds iz/kku lfpoA 

lsok esa] 

eq[; lfpo] 

>kj[k.M ljdkj] 

jk¡phA   

fo"k; %& ih0 ,p0 Mh0] Mh0,l0lh0 ,oa Mh0 fyV~V dh fMxzh dk jsxqys'ku gsrq Mªk¶V vuqeksnu ds laca/k esaA   

egk'k;] 

 funs'kky; mi;ZDr fOk"k; ds laca/k esa dguk gS fd ih0,p0Mh0 Mh0,l0lh0 ,oa Mh0 fyV~V dh fMxzh dk 

jsxqys'ku Mªk¶V vuqeksnu gsrq mPPk f'k{kk funs'kky; dh lafpdk la0 5@fo1&55@2008 ds ek/;e ls jkT; ljdkj 

dk izLrko izkIr gqvk FkkA 

 mi;qZDr ih0,p0Mh0] ,l0lh0 ,oa Mh0 fyV~V dh fMxzh dk jsxqys'ku Mªk¶V ij egkefge 

jkT;iky&lg&dqykf/kifr us fnukad 15@01@2009 dks Loh—r djus dh —ik dh gSA   

 vr% mPPk funs'kky; dh lafpdk la0 5@fo1&55@2008 okil dh tk jgh gSA   

vuq0 ;FkksDr A  

fo”oklHkktu 

 

¼lq/khj f=ikVh½] 

jkT;iky ds iz/kku lfpoA 

 

 

 

 

 

 

 

 

 

 

 

 

  

  



REGULATIONS GOVERNING THE AWARD OF  

DEGREE OF DOCTOR OF PHILOSOPHY, 

DOCTOR OF SCIENCE AND DOCTOR OF  

LITERATURE 

Effective from the session onwards) 

REGULATIONS GOVERNING THE DEGREE OF DOCTOR OF PHILOSOPHY (Ph. D)   

1. ELIGIBILTY FOR REGISTRATION  

(a) Any person who holds the Master’s degree of a recognized University (three years of 

Bachelor degree followed by two years of Master degree) and has secured a first or 

high second class award or post-graduate degree or diploma of another University or 

Institute recognized by this  University as equivalent thereto in the subject recognized 

by the University Grants Commission (UGC) may apply for registration as a 

candidate in his/her own subject/Faculty for the Ph.D. degree in Faculties of Science, 

Social Sciences, Humanities, Commerce, Education or law. 

(b) Any person who holds the degree of Bachelor of Science (Engineering) or Bachelor 

of Medical Science of a recognized University or any other degree or diploma of 

another University or Institute recognized by this University as equivalent there to 

may apply for registration as a candidate for the Ph.D. Degree in the Faculties of 

Engineering or Medical Science. 

(c) The selection of candidates in the research programmes of the University shall be 

done on the basis of ‘Entrance Test’ to be conducted by the University every year in 

the beginning of academic session in the faculties of Science, Humanities, Social 

Sciences and Commerce. The syllabus and the guides lines governing the entrance 

test shall be prescribed by the Academic Council of the University. 

However a candidate shall be exempted the ‘Entrance Test’ if he/she meets any one of 

the following criteria: 

(i) Holds an MPhil. degree of this University  or any other equivalent degree recognized 

by this University, 

(ii)  has cleared the NET/ SLET/ JET/ GATE examinations, 

(iii)        holds regular appointment as lecturer in the University Departments / Colleges of 

          the University, 

(iv)        holds the post of Scientist in any National level research laboratories and has  

         published at least two research papers in the refereed journals, 



(v)          holds research visa (applicable only to foreign national) issued as per the  

         guidelines of HRD Ministry of the Government of India 

       Provided other eligibility conditions are met:- 

(d) All employees engaged in research work in various Departments of this University 

under sponsored research schemes/projects shall be eligible to enroll themselves as 

Ph.D. scholars while continuing to hold their posts provided they fulfil the conditions 

as laid down in regulation 1(a) or 1(b) and 1(c) and further their registration for Ph.D. 

will not .................. with their normal work.  

(e) The University employees other than those covered under regulation 1(d) shall have 

to leave. For a year in the last year of his/her research provided they fulfil the 

requirements of registration as mentioned above. 

(f) A foreign national desirous of getting himself/ herself registered in the research 

programmes of the University shall have to obtain research visa as per the guidelines 

of HRD Ministry of Government of India. 

 

ELIGIBILITY OF THE SUPERVISOR 

Every candidate for the Ph.D. degree registered under regulations 1(a) and 1(b) shall be 

required. to carry on research work in his/her own subject or allied subject at least for two 

years and three years, respectively, from the date of his/her registration under the guidance of 

a Supervisor belonging to his/her own subject/Faculty or allied subject/Faculty to be 

appointed by concerned postgraduate Research Council of the University The Research 

Council may permit a candidate of this University to work under an approved supervisor of 

allied Faculty / another University. 

 

The Supervisor under whom a candidate proposes to carry on research programme must 

satisfy the requirement as under:   

(a) The proposed supervisor must hold a substantive teaching position in University 

either in the cadre of Lecturer or Reader or Professor and must possess a Ph.D. 

degree in relevant areas of research in which he/she proposes to supervise the 

candidate. The proposed supervisor should have at least one year of service in the 

University and a minimum of two research publications in the relevant areas of 

the research in the refereed journals or Ph.D. guidance experience with research 

publication in refereed journal or successful completion of minor or major 

research project with research publications in refereed journal or evidence of 



attending at least two national or International conference with at least one 

research publication in refereed journal, research publication not constituting the 

part of his/her own Ph.D. thesis or a single-authored book of high standard not 

related to his/her doctoral work published by a reputed publishing home. 

(b) Teachers (Lecturer/Reader/Professor) of this University may be recognized as 

supervisor even if he/she does not have Ph.D. degree but have 10 years of service in the 

University and have valuable research contributions in the form of published research 

papers, at least two research publications in refereed journals. 

(c) Teachers/Scientist in the cadre equivalent to Lecturer/Reader/Professor and employed 

in technical Institutes in the jurisdiction of the University and imparting courses leading to 

post graduation degree of this University and possessing a good number of published 

research papers in the refereed journals to his/her credit may be considered for supervising 

Ph.D. programme either independently or in association with the teacher of the University. 

(d) Teachers employed in Colleges/Institutes not covered by 2(a) or 2(b) or 2(c) of this 

regulation but affiliated to the University for imparting courses leading to honours 

graduation degree of this University may be considered by concerned postgraduate 

Research Council of the University on the recommendation of the concerned Departmental, 

Research Council (DRC) for supervising the Ph.D. students provided teachers concerned (i) 

must possess  Ph.D. degree recognized by this University, (ii) must hold substantive post of 

either Lecturer or Reader or Professor, (iii) should have 5 years of service in the concerned 

College, and (iv) must have a minimum of two research publications in refereed journals, 

not constituting the part of their own Ph.D. thesis. The students registered under such 

teachers will have to work in the concerned University Department under the direct 

administrative supervision of the DRC.  

(e) A retired teacher of this University carrying on sponsored-research projects of the 

State Government/Central Movement/UGC/CSIR/ICAR/ICMAR/ICSSR/ICHR etc as a 

Principal Investigator may also be considered for supervising Ph.D. programme. 

(f) The  teachers  of another University who are appointed as Scientists under research 

projects in this University shall be eligible to guide Ph.D. scholars provided they hold lien 

on their substantive posts and are otherwise qualified to do so. 

(g) Scientists/Scientific Officers/Research Officers/ Research Fellows under research 

projects/research centres of this University shall be eligible to guide Ph.D. scholars 

provided their appointment in the University is for a period of not less than five years and 

are otherwise qualified to do so. 



(h) Teachers (Lecturer/Reader/Professor) of this University shall also be permitted to 

guide Ph.D. scholars registered in other Universities provided (i) there is a vacancy with the 

guide under whom the candidate intends to work, (ii) the sponsoring University seeks 

previous permission in the matter, and (iii) the concerned Departmental Research Council 

approves it. 

(i) Supervisor should not be related with the candidate. 

 

3. WHERE SUPERVISOR NOT REQUIRED 

Teachers (Lecturer/Reader/Professor) of this University, who have done some research 

work and contributed research papers on the subject in the refereed journals, may be 

allowed to carry on the research work without the guidance of a supervisor if the 

Research Council considers his/her contribution sufficiently valuable. 

4. INSTITUTIONS WHERE RESEARCH WORK CAN BE DONE 

A candidate may be permitted to pursue research program in any of the following 

institutions: 

(a) The University departments of the University. 

(b) The departments of the constituent colleges with post-graduate teaching and having 

necessary facilities for carrying on research leading to Ph.D. in the branch of study 

concerned. 

(c) National or Regional Research Institutions in Public Sector or well equipped R&D 

department in private sector undertakings recognized by the University  for the 

purpose of research at the doctoral level. 

5. NUMBER OF CANDIDATES 

(a) Ordinarily there shall not be more than six Ph.D. scholars at a time under a Professor, 

not more than four under a Reader and not more than two under a confirmed Lecturer. 

(b) Student of this university enrolled as Ph.D. scholars shall be counted within the quota 

prescribed. 

(c) The teachers of this university who have registered themselves as Ph.D. scholars shall 

not be assigned any Ph.D. scholar. 
 

CATEGORIES OF REGISTERED CANDIDATES 

There will be three categories of registered doctoral candidates: 

(a) Full time candidates 

(b) Part time internal candidates 

(c) Part time external candidates 



 

FULL TIME CANDIDATE:  All research scholars who pursue full time study in this 

University shall under this category. 

 

PART TIME INTERNAL CANDIDATE:  Candidates who are employed in the University 

service and early engaged in the research in addition of their regular work shall belong to this 

category. 

PART TIME EXTERNAL CANDIDATE:  All candidates working in the colleges of other 

University research Organizations, Govt. Departments or Industrial units and are pursuing 

Ph.D. programme in the University, while continuing in their job shall belong to this 

category. They shall pursue research both in their place of employment and in the University. 

These candidates shall spend 6 months in spells of not less than one month at a time in this 

University with supervisor during their research period. External candidate should have a 

minimum of two years of professional experience after the post-graduate qualifications. 

 

DURATION OF THE RESEARCH PROGRAMMES 

Those candidates registered for Ph.D. shall have to submit the thesis as per the following 

schedule. 

     

CATEGORIES 
OF THE 
CANDATE  

Registered under regulation 1(a)  Registered under regulation 1 (b)  

Maximum  Minimum 
duration 

Maximum 
duration 

Minimum 
duration 

Maximum 
duration 

Full time  2 years 5  years 3 years 5 years 
Part time 
internal 

3 years 5 years 4 years 5 years 

Part time 
external 

3 years 5 years 4 years 5 years 

 

RESIDENTIAL REQUIREMENTS 

A full time candidate registered for Ph.D. degree shall put at least two hundred days of 

attendance with the supervisor in the department during his/her’ research programme. A 

declaration by the candidate, countersigned by supervisor and Head of the department, drawn 

up on prescribed in (Appendix-B) will be part of the thesis. For other categories of 

registration  the declaration the required attendance. 

 



SYNOPSIS OF THE PROPOSED WORK  

Every candidate shall submit his/her application for registration in the doctoral programme on 

prescribed form “APPLICATION FORM FOR REGISTRATION IN RESEARCH 

PROGRAMMES” (Appendix -A) along with five copies of the synopsis of the proposed 

research work prepared as guidelines stated in the form. 

REGISTRATION PROCEDURE 

(a) The applications for research programmes will be accepted in the University either in 

July or in January in each academic session. The dates for submission of the form, 

pre-registration seminar in the concerned departments, and final submission of 

registration forms in the University shall be notified by the Registrar in the 

beginning of each academic session. The candidates desirous of registration in 

Ph.D. programme shall submit the filled-in prescribed form to the concerned 

department along with the necessary supporting documents. 

(b) There shall be a Departmental Research Council (DRC) in each department to, 

scrutinize and process the Ph.D. application forms. The DRC will prepare the list-

giving emphasis whether the work could be carried out in the University with the 

available infrastructure. The DRC shall consist of a chairman and four faculty 

members as stipulated below. 

Chairman: Head of the Department 

Members: 2 Senior Professors, by rotation according to seniority ever two years  

1 Reader, by rotation according to seniority every two years  

1 Lecturer, by rotation according to seniority every two years  

Note: - In case the teachers in the department are not as per requirement, the DRC shall 

be constituted with the existing teachers in the University Department, total number of 

members not exceeding four. 

 

The DRC shall appoint one of its members as Secretary and Convener. 

(c) PRE-REGISTRATION SEMINAR:  After the scrutiny of the Ph.D. registration forms, 

the candidate will be informed at least one week in advance to present his/her synopsis in 

open pre-registration seminar to be held in the department, the date of which will be 

fixed in consultation with Dean of the Faculty concerned. Participation of the Dean of 

the Faculty, members of the DRC, other Faculty members of the department and the 

postgraduate students will be ensured by the Head of the Department. The research plan 

and synopsis of the proposed research programme will be discussed and, if found 



acceptable, shall be recommended to the concerned postgraduate Research council of the 

University for final approval. 

(d) DATE OF REGISTRATION:  The date of successful Pre-Registration Seminar shall be 

taken as the provisional date of registration subject to the approval of the Research 

Council.  

(e) APPROVAL OF RESEARCH COUNCIL:  All the applications for Ph.D. registration 

will be considered by the Research Council. The Research Council will decide finally 

whether such permission for registration is given. The candidate will then be asked to 

deposit the requisite registration fee. The University will then notify the decision of the 

Research Council giving the name of candidate, name of supervisor, topic of research, 

Faculty of registration, the place work and the effective date of registration. 

11. MODIFICATION OF RESEARCH SCHEME  

A candidate registered for the Ph.D. degree may be permitted to modify the scheme of 

his research work or the nature or scope of his/her subject with the express permission of 

the DRC and the Research Council at least six months before the expected date of 

submission. 

12. CHANGE OF SUPERVISOR 

Only under unusual situations change of supervisor may be permitted by the Research 

Council subject to the ‘No Objection Certificate’ from the previous supervisor stating 

therein the reasons of change and the subsequent recommendation of the DRC. The 

candidate can also change his supervisor with the permission of Research Council, 

provided he/she submits genuine reasons for it for the consideration of Research Council. 

The thesis can be submitted under new supervisor only after one year of the change of 

supervisor. The supervisor under whom the candidate is willing to carry on his/her 

research project should have experience of guiding successful research work at the 

doctoral level. 

13. MONITORING PROGRESS OF CANDIDATE 

The supervisor shall arrange for the candidate to make a presentation of his/her work 

once in a year before the faculty members of the University department. Suggestions, if 

any, from the members of the DRC and the faculty present may be incorporated in the 

work. The DRC will prepare a progress report on the prescribed form (Appendix-C) for 

onward transmission to the Research Council. 

 

 



14. CANCELLATION OF REGISTRATION 

The registration of a candidate whose progress is not found satisfactory as per the 

recommendation of supervisor and the DRC will be cancelled. Also the Ph.D. 

registration shall be automatically cancelled if the submission date of the thesis exceeds 

the maximum period stipulated for the research programme as in regulations 7. 

15.  PRE-SUBMISSION SEMINAR 

Before submission, the candidate shall be required to present his/her research findings in 

an open pre-submission seminar organized by the concerned department on the request 

of the candidate and supervisor that the research work is complete as per proposed 

synopsis. For the pre submission seminar, a candidate will be required to submit the 

following: 

(a) Five copies of the summary of the research work completed; 

(b)  Draft copy of the thesis complete in all respect; 

(c) Reprints (three copies) of published/accepted research papers based on the work 

embodied in the thesis. 

Head of the concerned department, after the receipt of the above documents, shall fix a date 

for pre-submission seminar in consultation with the concerned Dean of the Faculty during 

working days of the department to ensure the presence of Dean of the Faculty, supervisor, 

and members of the DRC, faculty members and students. 

16. THESIS GENERAL COMPOSITION 

(a) A thesis for the degree of Ph.D. shall:-  

(i) be composed upon some special portion of the subject stated in  the 

application; 

(ii) embody the result of research; 

(iii) show evidence that it is a piece of research work characterized either 

by the discovery of new facts or by an attempt at a fresh interpretation and 

theories. It shall also demonstrate the candidate’s capacity of originality 

critical examination and judgments. It shall also be satisfactory in 

presentation so far as language, style and form are concerned. 

(iv) include an abstract not exceeding 700 words; The abstract should 

concisely state what was done, how it was done, principal results, and 

there signature at  

(v) include reprints of published/accepted research papers. 



(b) A candidate shall indicate clearly and extensively in the preface to his/her 

specifically in notes, the following: 

(i)   the source from which information is taken; 

(ii)  the extent to which he/she has availed himself/herself of the work of 

others and the portion of the thesis which he claims to be original and  

(iii)   whether his/her research has been conducted independently, or under 

advise or  in co-operation with others. 

(c) Every candidate must also forward with his/her thesis:- 

(i) A ‘DECLARATION’  from the Supervisor about his/her attendance at 

the place of  work (Appendix-B); 

(ii)  A ‘CERTIFICATE’ from the Supervisor drawn up in prescribed 

format (Appendix-D) that the subject matter of his/her thesis is a record of  work 

done by himself/herself independently under his guidance and that the contents of 

his/her thesis did not form a basis of the award of any previous degree to him/her 

or to anybody else to the best of his knowledge.  

(iii)  The testimonies by Supervisor and the Head of the Department, 

mentioning that  the candidate, in habit and character, is a fit and proper 

person for the degree of  Ph.D. 

Provide that in cases of teachers, who have no recognized supervisors the 

testimonies of the Head of the Department in which he is working as well as 

the Dean of the Faculty shall be required. 

17. THESIS FORMAT 

A thesis composed as per the guidelines above must be presented for examination in a final 

form in typescript or print on 8.5”x 11” page with 12-point type and 1.5 lines spaced, 

Containing approximately 350 words with one inch margins all around and be in hard-bound 

form. Illustrations and tables should be preferably placed exactly where they are to appear 

within the text.   

 

All thesis pages, footnotes, equations, and references should be labelled in consecutive 

numerical order.  Illustrations and tables should be cited in text in numerical order. 

A numbered list of references must be provided at the end of the thesis. The list should be 

arranged in the order of citation in text, not in alphabetical order. List only one reference per 

reference number. 

 



18. SUBMISSION OF THE THESIS 

The concerned Head of the Department shall forward the application for submission 

of thesis along with the report of pre-submission seminar to the concerned Dean of the 

Faculty within a week and the Dean shall forward the same to the Registrar of the University. 

The Registrar will present the above mentioned relevant documents of the candidate before 

the Vice-Chancellor for his order for submission of the thesis. 

  

Registrar after obtaining order of the Vice-Chancellor will issue a letter to the 

candidate concerned to submit the thesis to the Controller of Examinations within a month of 

the receipt of the letter. A copy of the letter shall also be sent to supervisor, concerned Head 

of the Department and the Dean of the Faculty. After completion of all research work, the 

candidate shall submit four copies, printed or typewritten, of his/her thesis along with four 

copies of the abstract Examination fee should be paid by the candidate before the submission 

of the thesis. 

The thesis will then be forwarded by Head of the Department and Dean of the Faculty 

concerned to the Controller of Examinations of the University for evaluation.  

19. EVALUATION OF THE THESIS  

(a) After submission of the thesis, the supervisor shall submit a panel of subject experts 

drawn up in the prescribed format (Appendix-E), not below the rank of Reader 

preferably Professor, as examiners including the supervisor. The panel as per the 

layout  in Appendix-E shall contain the names of eight Indian and also four foreign 

experts, if possible, from the same area of specialization. The panel will be placed 

before the DRC which will recommend the panel to the Examination Board for 

consideration. The DRC may request the Supervisor to revise the panel if not found 

suitable. 

(b) For the teachers who have worked independently without the guidance of a 

supervisor, the DRC shall submit the names of examiners drawn up in the prescribed 

format (Appendix-E) to the Examination Board/ Vice-Chancellor; 

(c) The thesis’ shall be examined by a Board of three examiners, one internal and two 

externals, appointed by the Vice-Chancellor/Examination Board, if necessary,  the 

Vice-Chancellor shall have the option to nominate the examiner(s) from outside the 

panel submitted by DRC and the Examination Board. The internal examiner shall 

ordinarily be the person under whom the candidate has studied and worked for the 

Ph.D. degree; 



(d) The Controller of Examinations shall take such steps as deemed necessary to enable 

the reports of the examiners to be received as quickly as possible on the prescribed 

form 1 (Appendix-F);  

(e) The Examiners are expected to send the reports in the prescribed form (Appendix-F) 

within three months from the date of receipt of the thesis; 

(f) On the reports of the Examiners the thesis will be either provisionally accepted to 

(viva-voce) or rejected. The following criteria shall be adopted for the purpose 

(i) If all the Examiners recommend the award of the degree the thesis shall be 

provisionally accepted. A minor modification, typing error etc. suggested by the 

Examiners shall be carried out before the oral examination is arranged. 

(ii) If all the three examiners do not recommend the award of the degree of the thesis 

shall be rejected and the registration of the candidate shall be cancelled. 

(iii) If one examiner recommends the rejection of the degree then the thesis shall be 

referred to a third examiner to be nominated by the Vice-Chancellor from the panel. 

(iv) If any examiner recommends revision of the thesis the candidate shall be  

permitted only once to revise and submit the thesis. The thesis shall be referred   to 

the same examiner for offering his final recommendation on the thesis which should 

only be either recommend for the award or reject it.  

(v) Individual cases not carried out by the above regulations shall be referred to the 

Examination Board for its recommendation. 

(vi) The recommendations of the examiners will be placed before the examination 

board  which will provisionally approve the report thesis and recommendation for  

oral examination. 

20. ORAL OR PRACTICAL EXAMINATION 

(a) If the thesis of the candidate is approved by all the examiners and the 

examination board he/she may be required to sit for a written examination, if 

so required by any of the examiners, and shall submit to an oral or a practical 

test. 

(b) The date of oral or viva-voce examination will be fixed in consultation with 

the Head of the Department in consultation with the external examiner(s). The 

examination will be held in the department during the working days to ensure 

the participation of all faculty members and students. 

(c) The ORAL EXAMINATION shall be conducted as ‘OPEN DEFENCE’ type 

examination. The viva-voce or practical examination shall be with reference 



to the thesis and the special subject which he/she has offered. The oral or 

practical examination shall be conducted by the DRC with two thesis 

examiners (internal and at least one external) as the members.  

 

The Viva- voce is an oral defence of the candidate’s thesis and its purpose can be 

summarized as follows:-   

(i) It is the means by which the awarding body determines whether the candidate has 

fulfilled the requirements for the award and that thesis is of an appropriate 

standard; 

     (ii)      It provides a mechanism to ensure that the work is candidate’s own.  

    (iii)  It helps the examiners determine how far the candidate is able to.................... his/her 

 research  project and enables them to seek clarification on, ......................research 

 methods and findings. 

(d) If the candidate fails to satisfy the examiners and the members of the DRC 

.................. practical examination, the Examination Board may, on the 

recommendation ..................... examiners and the DRC permit him/her to 

appear again at the oral or practical examination after six months, but within 

the period not exceeding one year date of his/her failure. On the second 

occasion, the oral or practical examination shall include one more examiner 

nominated by the Vice-Chancellor. However the performance of the candidate 

on the second occasion is “NOT SATISIFACTORY” ................... Chancellor, 

if he deems it fit, shall refer the remarks of the examiners drawn a prescribed 

form (Appendix-G) along with the thesis to the Examination board for final 

decision. 

(e) The viva-voce or practical examination report of the examiners shall 

indicate.............. thesis meets the requirements specified in the regulations  as 

appropriate and ................. a reasoned statement of the examiners’ judgment 

of the candidate’s performance.   

(f) Examiners have the right to make comments in confidence to the 

University...........  report. Such comments should not normally be concerned 

with the performance of candidate but may cover, for example, matters which 

they wish to draw to .................. the department or of the University. 

 

 



21. AWARD OF DEGREE  

 

If the performance of the candidate at oral or practical examination is found 

........................... the examiners who conducted the examination with the DRC shall 

report to Examination Board on the prescribed form (Appendix-G). The Examination 

Board with its opinion shall report before the Research Council whose 

recommendation will be placed before the council. The Vice-Chancellor on behalf of 

the Academic Council, if the Academic .................. in session, shall approve the 

award of Ph.D. degree to the candidate and shall cause................. be published with 

the subject and the title of his/her thesis. A degree under seal of the university shall be 

subsequently delivered to the candidate. 

 

It is a requirement for the award of the degree that one copy of a successful thesis................   

University Central library and one copy in the departmental library of the concerned 

department.  

  

22. PROVISIONS FOR THE INTER-DISCIPLINARY RESEARCH WORK  

(a) A candidate interested in inter-disciplinary research work and eligible for 

registration in research programme in this University either under 

regulation 1(a) or 1 (b) shall be registered in the department offering 

Master’s degree in his/her subjects or allied subject. 

(b) The Departments possessing the potentiality of guiding research work of inter-

disciplinary nature should define the areas of related and allied disciplines 

which are to be approved by the Academic Council.  

(c) Where the candidates have applied for conducting research on a topic of inter-

department/ Inter-Faculty areas and request for a Supervisor from another 

Department /Faculty the joint DRCs will decide the topic to be allotted to 

the candidate, assign the Supervisor and Co-supervisor meeting the 

requirements as in regulation 2, fix the place of work and also the quantum 

of the research work to be carried out by the candidate. 

(d) The joint DRCs will assess the candidate’s suitability and eligibility for 

registration in a department for working on an inter-disciplinary topic. 

(e) After registration of such candidates, their progress will be monitored by an 

Advisory Committee to be constituted by the joint DRCs and approved by 



the Vice-Chancellor. This Advisory Committee will consist of the 

Supervisor, Co-supervisor and some other teachers from the two 

departments belonging to the same area of research/ specialization.  

(f) After the registration of such candidates, the synopsis, progress report, 
forwarding of thesis, evaluation of the thesis, viva-voce or practical 
examination, etc, is to be done by the main supervisor as well as the Co-
supervisor, who would have equal status in all matters pertaining to the 
supervision of submission and evaluation of the thesis as per the 
regulations stated above for the candidates registered under one supervisor.  
  

REGULATIONS GOVERNING THE DEGREE OF DOCTOR OF 

SCIENCE (D.Sc.) AND DOCTOR OF LITERATURE (D.Litt.) 

1. ELIGIBILITY FOR REGISTRATION 

(a)  A candidate, who has obtained the Ph.D. degree of the University 

“recognized for the University Grants Commission (UGC), may apply 

for registration as a candidate for the D.Sc. or D.Litt. degree. A 

number of good research publications in the area of his/her research in 

refereed journals is essential.   

(b) A candidate without the Ph.D. degree may apply for registration the 

D.Sc. or D. Litt. degree at least six sessions after he/she obtained the 

Master’s degree securing at least 60% marls in aggregate provided, in 

the opinion of Research Council the candidate has made valuable 

research contributions to the subject in which he/she is applying for the 

registration. A number of good research publications in the area his/her 

research in refereed journals is essential. 

(c) All employees engaged in research work in various Departments of 

this University under sponsored research schemes/projects shall be 

eligible to enrol themselves as D.Sc. or D.Litt. scholars while 

continuing to hold their posts provided they fulfil the conditions as laid 

down in 1(a) and 1(b) of this regulation and further their registration 

for D.Sc. or D.Litt. will not interfere with their normal work. 

(d) The University employees other than those covered under 1(c) of this 

regulation shall have to take leave for a year in the last year of his/her 

research provided they fulfil the requirements of registration as 

mentioned above. 

(e) A foreign national desirous of getting himself/ herself registered in the 

research programmes of the University shall have to obtain research 



visa & as per the guidelines of the HRD Ministry of Government of 

India. 

2. ELIGIBILITY OF THE  SUPERVISOR  

(a)        Every candidate for the D.Sc. or D.Litt. degree registered under 

1(a),1(b),1(c),1(d) and 1(e) shall be required to carry on research work in 

his/her own subject or allied subject at least for three years from the date of 

his/her registration under the guidance of a supervisor belonging to his/her 

own subject/Faculty or allied subject/Faculty to be appointed by the 

Research Council may permit a candidate of this University to work under an 

approved supervisor or allied Faculty / another University. 

 

The supervisor under whom a candidate proposes to carry on research 

programme must satisfy the requirements as under: 

 

(b) The proposed supervisor must hold a substantive teaching position either in the 

cadre of Reader or Professor and must possess a Ph.D. degree in relevant 

areas of research in which he/she proposed to supervise the candidate. The 

proposed super4isor should have a minimum of five original research 

publications in the relevant areas of research in the referred journals; excluding 

the research papers he/she published from his/her Ph.D. thesis. 

 

(c) Teachers of this University as defined in 2(a) of this regulation may be 

recognised as supervisor even if he/she does not have Ph.D. degree but 

have 15 years of service in the University and have valuable research 

contributions in the form of published research papers, at least seven 

original research publications in the refereed journals. 

 

(d) Teachers/Scientist in the cadre equivalent to Reader or Professor and 

employed in technical Institutes in the jurisdiction of the University and 

imparting courses leading to post graduation degree of this University and 

possessing published research papers in the referred journals to his/her 

credit and having 10 years of postgraduate teaching experience may be 

considered for supervising Ph.D. programme either independently or in 

association with the teachers of this University.    



 

(e) A retired teacher of this University carrying  on sponsored-research projects of 

the state Government/Central Government/ UGC/ CSIR/ ICMAR/ ICSSR/ 

ICHR etc as a Principal Investigator may also be considered for 

supervising D.Sc. or D.Litt. programme provided the sponsored project 

shall continue for at least two years. 

 

The teachers of another University who are appointed as Scientists under 

research projects in this University shall be eligible to guide D.Sc. or 

D.Litt. scholars provided they hold on their substantive posts and are 

otherwise qualified to do so. 

 

(f) Scientists/Scientific Officers/Research Officers/ Research Fellows under 

research projects/research centres of this University shall be eligible to 

guide D.Sc. or D.Lit. scholars provided their appointment in the University 

is for a period of not less than five years and are otherwise qualified to do 

so. 

 

(g) Teachers of this University shall also be permitted to guide D.Sc. or D.Litt. 

scholars registered in other Universities provided (i) there is a vacancy 

with the guide to the candidate intends to work, (ii) the sponsoring 

University seeks previous permission in the matter, and (iii) the concerned 

Departmental Research Council approves. 

(h) Supervisor should not be related with the candidate. 

 

WHERE SUEERVISOR NOT REQUIRED  

  Teachers of this University, who possess Ph.D. degree and have done some 

research work and contributed research papers on the subject in the refereed journals (at least 

four single authored papers), may be allowed to carry on the research work under 1(b)’ of this 

regulation without the guidance of a supervisor if the Research Council considers his/her 

contribution sufficiently valuable. 

INSTITUTIONS WHERE RESEARCH WORK CAN BE DONE 

A candidate may be permitted to pursue research program in any of the following institutions: 

(a) The University departments of the University. 



(b) The departments of the constituent colleges with post graduate teaching and having 

necessary facilities for carrying on research leading to D.Sc. or D.Lit. in the branch of study 

concerned. 

(c) National or Regional Research Institutions in Public Sector or well equipped R & D 

department in private sector undertaking and affiliated to this University for post- graduating 

teaching. 

NUMBER OF CANDIDATES 

(a) Ordinarily there shall not be more than six scholars (Ph.D., D.Sc. D.Litt. taken 

together) at a time under a Professor and not more than four under a Reader. 

Teachers of this University enrolled as D.Sc. or D.Litt. scholars shall be counted 

within the quota prescribed. 

(b) The teachers of this University who have registered themselves as D.Sc. or D.Litt. 

scholar shall not be assigned any D.Sc. or D.Litt. scholar. 

CATEGORIES OF REGISTERED CANDIDATES 

There shall be three categories of registered D.Sc. / D.Litt. candidates: 

(a) Full time candidate 

(b) Part time internal candidate 

(c) Part time external candidate 

FULL TIME CANDIDATE:  All research scholars who pursue full time study in this 

University shall come under this category. 

PART TIME INTERNAL CANDJDATE:  Candidates who are employed in the 

University service and are actively engaged in the research in addition of their regular 

work shall belong to this categories.  

PART TIME EXTERNAL CANDIDATE:  All candidates working in the colleges 

of other University or in Research Organizations, Govt. Departments or Industrial 

units and are pursuing Ph.D. Programme in the University, while continuing in their 

job shall belong to this category. The shall pursue research both in their place of 

employment and in the University. These candidates shall spend 6 months in spells of 

not less than one month at a time in this University with supervisor during their 

research period. External candidate should have a minimum of two years of 

professional experience after the post-graduate qualifications. 

DURATION OF THE RESEARCH PROGRAMMES 

A candidate registered for D.Sc. or D.Litt. shall have to submit the thesis as per the following 

schedule. 



 

Category of the Candidates Minimum duration  Maximum duration  
Full Time  3 Years 5 Years  
Part Time Internal  4 Years 5 Years  
Part Time external  4 Years  5 Years   
 

 Residential Requirements  

 A full time candidate registered for D.Sc. or D.Litt. degree shall put at two hundred of 

attendance with the supervisor in the department during his/her research programme. A 

................ by the candidate, countersigned by supervisor and Head of the department, drawn 

up on described form (Appendix-B) will be part of the thesis. For other categories of 

registration the duration will state the required attendance. 

 

SYNOPSIS OF THE PROPOSED WORK 

Every candidate shall submit his/her application for registration in the doctoral programme on 

described form “APPLICATION FORM FOR REGISTRATION IN RESEARCH 

PROGRAMMES ” (Appendix-A) along with five copies of the synopsis of the proposed 

research work prepared as the guideline stated in the form.  

 

REGISTRATION PRCEDURE  

(a) The applications for research programmes will be accepted in the University either in 

July or in January in each academic session. The dates for submission of the 

form, pre-registration seminar in the concerned departments, and final submission 

registration forms in the University shall be notified by the Registrar in the 

beginning of each academic session. The candidates desirous of registration in 

D.Sc. or D.Litt. programme shall submit the filled-in prescribed form to the 

concerned department along with the necessary supporting documents.  

 

(b) There shall be a Departmental Research Council (DRC) in each department to 

scrutinize and process the D.Sc./ D.Litt. application forms. The DRC will prepare 

the list giving emphasis whether the work could be carried out in the University 

with the available infrastructure. The DRC shall consist of a chairman and five 

faculty members as stipulated below. 

 

 



 

Chairman: Head of the Department  

Members: 3 Senior Professors, by rotation according to seniority every two 

years 2 Reader, by rotation according to seniority every 

two years. 

Note - In case the teachers in the department are not as per requirement, the DRC shall be 

constituted with the existing teachers in the University Department, total number of members 

not exceeding five. 

 

The DRC shall appoint one of its members as Secretary and Convener.  

 

(c) PRE-REGISTRATION SEMINAR : After the scrutiny of the D.Sc./ D.Litt. 

registration forms, the candidate will be informed at least one week in advance to 

present his/her synopsis ‘in open pre-registration seminar to be held in the 

department, the date of which will be fixed in consultation with Dean of the 

Faculty concerned. Participation of the Dean of the Faculty, members of the DRC, 

other Faculty members of the department and P.G. students will be ensured by the 

Head of the Department. The research plan and synopsis of the proposed research 

programme will be discussed and, if found acceptable, shall be recommended to 

the Research Council of the University for final approval. 

(d) DATE OF REGISTRATION:  The date of successful Pre-Registration Seminar shall 

be taken as the provisional date of registration subject to the approval of the 

Research Council. 

(e) APPROVAL OF RESEARCH COUNCIL:  All the applications for D.Sc. / D.Litt. 

registration will be considered by the Research Council and the Research Council 

will decide finally whether such permission for registration be given. The 

candidate will then be asked to deposit the requisite registration fee. The 

University will then notify the decision of the Research Council giving the name 

of candidate, name of supervisor, topic of research, Faculty of registration, the 

place work and the effective date of registration. 

11. MODIFICATION OF RESEARCH SCHEME  

A Candidate registered for the D.Sc. or D.Litt. degree may be permitted to modify 

the scheme of his/her research work or the nature or scope of his/her subject with 



the express permission of the DRC and the Research Council at least six months 

before the expected date of submission.  

12. CHANGE OF SUPERVISOR 

Only under unusual situations change of supervisor may be permitted by the 

Research Council subject to the ‘No Objection Certificate’ from the previous 

supervisor stating therein the reasons of change and the subsequent 

recommendation of the DRC. The thesis can be submitted under new supervisor 

only after one year of the change of supervisor. The supervisor under whom the 

candidate is willing to carry on his/her research project should have experience of 

guiding successful research work at the doctoral level and is otherwise qualified to 

do so. The Candidate can also change his supervisor with the permission of 

Research Council provided he submits genuine reasons for it for the consideration 

of Research Council. 

13. MONITORING PROGRESS OF CANDIDATE 

The DRC shall arrange for the candidate to make a presentation of his/her work once 

in a year before the faculty members of the University department. Suggestions, if 

any, from the members of the DRC and the faculty present may be incorporated in the 

work. The DRC will prepare a progress report on the prescribed form (Appendix-C) 

for onward transmission to the Research Council.  

14. CANCELLATION OF REGISTRATION 

The registration of a candidate whose progress is not found satisfactory as per the 

recommendation of supervisor and the DRC will be cancelled. Also the D.Sc. / D.Litt. 

registration shall be automatically cancelled if the submission date of the thesis 

exceeds the maximum period stipulated for the research programme as in 7 of this 

regulation. 

15. PRE-SUBMISSION SEMINAR 

Before submission, the candidate shall be required to present his/her research findings 

in a pre-submission seminar organized by the concerned department on the request of 

the candidate and supervisor that the research work is complete as per proposed 

synopsis. 

For the pre-submission seminar, a candidate will be required to submit the 

following: 

(a) Five copies of the summary of the research work completed 

(b) Draft copy of the thesis complete in all respect 



(c) Reprints (three copies), of published/accepted research papers based on the work 

embodied in the thesis. 

Head of the concerned department, after the receipt of the above documents, 

shall fix a date pre-submission seminar in consultation with the concerned Dean of the 

Faculty during working of the department to ensure the presence of Dean of the 

Faculty, supervisor, and members of DRC, faculty members and students. 

 

THESIS GENERAL COMPOSITION 

(a)  thesis for the degree of D. Sc. / D.Litt. shall :– 

i. be composed upon some special portion of the subject stated in the candidates 

application; 

ii.   embody the result of research; 

iii.  show evidence that it is a substantial contribution towards advancement of 

knowledge; that it is original in the sense of discovering a new avenue of 

research or of making a marked and distinct advance on the result of 

previous investigation or of imparting a new interpretation in the facts or 

theories already known so as to reveal a new aspect of the knowledge. It 

shall also be satisfactory in presentation so far as language, style and form 

are concerned. 

iv. not be a work done conjointly with any other person, but it shall be work the 

candidate alone. 

v. be a work of high merit from all points of view. 

vi. include an abstract not exceeding 700 words; The abstract should concisely 

state what was done, how it was done, principal results, and their 

significance.  

vii.  include reprints of published/accepted research papers based on the work 

included in the thesis.  

(b) A candidate shall indicate clearly and extensively in the preface to his/her thesis 

and specifically in notes, the following: - 

i. the source from which information is taken; 

ii.  the extent to which he/she has availed himself/herself of the work of 

others and the portion of the thesis which he claims to be original and  

iii.  whether his/her research has been conducted independently, or under 

advice, or in co-operation with others. 



iv. in what respect his/her investigations appear to him/her to tend to the  

advancement of knowledge. 

(c) Every candidate must also forward with his/her thesis: - 

i. A ‘DECLARATION’  from the Supervisor about his/her attendance at 

the place of work (Appendix-B); 

ii.  A ‘CERTIFICATE ’ from the Supervisor drawn up in prescribed form 

(Appendix-D) that the subject matter of his/her thesis is a record of 

work done by candidate himself/herself independently under his 

guidance and that the contents of his/her thesis did not form a basis of 

the award of any previous degree to him/her or to anybody else to the 

best of his knowledge. 

iii.  The testimonies by Supervisor and the Head of the Department 

mentioning that the candidate, in habit and character, is a fit and proper 

person for the degree of D.Sc. or D.Litt. 

Provide that in cases of teachers, who have no recognized Supervisors, the 

testimonies of the Head of the Department in which he is working as well as the Dean 

of the Faculty shall be required. 

THESIS FORMAT 

A thesis composed as per the guidelines above must be presented for 

examination in a final form in typescript or print on 8.5”x 11” page with 12-point type 

and 1.5 lines-spaced, 

 

 

Containing approximately 350 words with one inch margins all around and be 

in hard-bound form. Illustrations and tables should be preferably placed exactly where 

they are to appear within the text. 

 

All thesis pages, footnotes, equations, and references should be labelled in 

consecutive numerical order. Illustrations and tables should be cited in text in 

numerical order. 

 

A numbered list of references must be provided at the end of the thesis. The 

list should be arranged in the order of citation in text, not in alphabetical order. List 

only one reference per reference number. 



18. SUBMISSION OF’ THE THESIS 

The concerned Head of the Department shall forward the application for submission 

of thesis along with the report of pre-submission seminar to the concerned Dean of the 

Faculty within a week and the Dean shall forward the same to the Registrar of the University. 

The Registrar will present the above mentioned relevant documents of the candidate before 

the Vice-Chancellor for his order for submission of the thesis. 
 

Registrar after obtaining order of the Vice-Chancellor will issue a letter to the 

candidate concerned to submit the thesis to the Controller of Examinations within a month of 

the receipt of the letter. A copy of the letter shall also be sent to supervisor, concerned Head 

of the Department and the Dean of the Faculty. After completion of all research work, the 

candidate shall submit four copies, printed or typewritten, of his/her thesis along with four 

copies of the abstract. Examination fee should be paid by the candidate before the submission 

of the thesis. 

The thesis will then be forwarded by Head of the Department and Dean of the Faculty 

concerned to the Controller of Examinations of the University for Evaluation. 

19. EVALUATION OF THE THESIS 

(a) After submission of the thesis, the supervisor shall submit a panel of subject experts 

drawn up in the prescribed format (Appendix-E), not below the rank of Professor as 

examiners. The panel as per the layout in Appendix-E shall contain the names of eight Indian 

and also four foreign experts if possible from the same area of specialization. The panel will 

be placed before the Examination Board/Vice-Chancellor for consideration. The DRC may 

request the Supervisor to revise the panel if not found suitable; 

(b) For the teachers who have worked independently without the guidance of a Supervisor, 

the DRC shall submit the names of examiners drawn up in the prescribed format (Appendix-

E) to Examination Board/Vice-Chancellor; 

(c) The thesis shall be examined by a Board of three external examiners appointed by the 

Examination Board/Vice-Chancellor. If necessary, the Vice-Chancellor shall have the 

option to nominate the examiner(s) from outside the panel submitted by the DRC and the 

Research Council. 

 

(d) The Controller of Examinations shall take such steps as deemed necessary to enable 

the reports of the examiners to be received as quickly as possible on the prescribed 

form. 

 



(Appendix-F); 

 

(e) The Examiners are expected to send the reports in the prescribed form (Appendix- ..) 

within three months from the date of receipt of the thesis; 

(f) On the reports of the Examiners the thesis will be either provisionally accepted (to 

viva-voce) or rejected. The following criteria shall be adopted for the prescribed 

form 

i. If all the Examiners recommend the award of the degree, the thesis 

provisionally accepted. A minor modification, typing errors etc. by the 

Examiners shall be carried out before the oral examination is arranged;  

ii.  If all the three examiners do not recommend the award of the degree of thesis 
shall be rejected and the registration of the candidate shall be cancelled;  

iii.  If one examiner recommends the rejection of the degree then the thesis shall 
be referred to a third examiner to be nominated by the Vice-Chancellor to the 
panel; 

iv. If any examiner recommends revision of the thesis the candidate shall be 
permitted only once to revise and submit the thesis. The thesis shall be 
referred to the same examiner for offering his final recommendation in the 
thesis which should only be either recommend for the award or reject to; 

v. Individual cases not carried out by the above regulation shall be referred to the 
Examination Board for its recommendation.  

vi. The recommendations of the examiners will be placed before the examination 
board which will provisionally approve the report and recommendation for 
oral examination. 

 

20. ORAL PRACTICAL EXAMINATION  

(a) If the thesis of the candidate is approved by all the examiners and the Examination 

Board, he/she may be required to sit for a written examination, if so required by any 

of the examiners, and shall submit to an oral or a practical test. 

(b) The date of oral or viva-voce examination will be fixed in consultation with the 

Head of the Department in consultation with the external examiners. The examination 

will be held in the department during the working days to ensure the participation of 

all faculty members and students. 

(c) The ORAL EXAMINATION shall be conducted as ‘OPEN DEFENCE’ type 

examination. The viva-voce or practical examination shall be with reference to the 



thesis and the special subject which he has offered. The oral or practical examination 

shall be conducted by the DRC with two thesis examiners as the members. 

 

The viva-voce is an oral defence of the candidate’s thesis and its purpose can 

be summarized as follows:- 

i. It is the means by which the awarding body determines whether the 

candidate has fulfilled the requirements for the award and that the 

thesis is of an appropriate standard; 

ii.  It provides a mechanism to ensure that the work is candidate’s own. 

iii.  It helps the examiners determine how far the candidate is able to talk 

about his/her research project and enables them to seek clarification on 

candidates research methods and findings. 

(d) If the candidate fails to satisfy the examiners and the members of the DRC at 

the oral or practical examination, the Examination Board may, on the 

recommendation of the examiners and the DRC permit him/her to appear 

again at the oral or practical examination after six months, but within the 

period not exceeding one year following the date of his/her failure. On the 

second occasion, the oral or practical examination board shall include one 

more examiner nominated by the Vice- Chancellor. However, if the 

performance of the candidate on the second occasion is “NOT 

SATISFACTORY”  the Vice-Chancellor, if he deems it fit, shall refer the 

remarks of the examiners drawn on the prescribed form (Appendix-G) 

along with the thesis to the Examination Board for the final decision. 

(e) The viva-voce or practical examination report of the examiners shall indicate 

whether the thesis meets the requirements specified in the regulations as 

appropriate and shall include a reasoned statement of the examiners 

judgment of the candidates’ performance. 

(f) Examiners have the right to make comments in confidence to the University in 

a separate report. Such comments should not normally be concerned with 

the performance of the candidate but may cover, for example, matters 

which they wish to draw to the attention of the department or of the 

University. 

 

 



21. AWARD OF DEGREE 

If the performance of the candidate at oral or practical examination is found 

“SATISFACTORY” the examiners who conducted the examination with the DRC 

shall report to the Examination Board on the prescribed form (Appendix-G).The 

Examination Board with its opinion shall then place the report before the Research 

Council whose recommendation will be placed before the academic council. The 

Vice-Chancellor on behalf of the Academic Council, if the Academic council is 

not in session, shall approve the award of D.Sc. or D.Litt. degree to the candidate 

and shall cause his/her name to be published with the subject and the title of 

his/her thesis. A degree under the seal of the University shall be subsequently 

delivered to the candidate.  

It is a requirement for the award of the degree that one copy of a successful thesis 

is placed in the University Central Library and one copy in the departmental 

library of the concerned department. 

22. PROVISIONS FOR THE INTER-DISCIPLINARY RESEARCH WORK . 

(a) A candidate interested in inter-disciplinary research work and eligible for 

registration in research programme in this University either under 

regulation 1(a) or 1(b) or 1(c) or 1(d) or 1(e) shall be registered in the 

department offering Master’s degree in his/her subject or allied subject. 

 

(b) The Departments possessing the potentiality of guiding research work of 

interdisciplinary nature should define the areas of related and allied 

disciplines which are to be approved by the Academic Council.  

(c) Where the candidates have applied for conducting research on a topic of inter- 

department/ inter-faculty areas and request for a supervisor from another–

Department/ Faculty the joint DRCs will decide the topic to be allotted to 

the candidate, assign the Supervisor and Co-supervisor meeting the 

requirement as in 2 of this regulation, fix the place of work and also the 

quantum of the research work to be carried out by the candidate. 

(d) The joint DRCs will assess the candidate’s suitability and eligibility for 

registration in a department for working on an inter-disciplinary topic. 

(e) After registration of such candidates, their progress will be monitored by an 

Advisory Committee to be constituted by the joint DRCs and approved by 

the Vice-Chancellor. This Advisory Committee will consist of the 



Supervisor, Co-supervisor and some other teachers from the two 

departments belonging to the same area of research/ specialization. 

(f) After the registration of such candidates, the synopsis, progress report, 

forwarding of thesis, evaluation of the thesis, viva-voce or practical 

examination, etc, is to be done by the main supervisor as well as the Co-

supervisor, who would have equal status in all matters pertaining to the 

supervision of submission and evaluation of the thesis as per the 

regulations stated above for the candidates registered under one supervisor.  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

Application for Registration in Research Programme 

University                        Name of University  

Monogram  

APPLICATION FROM FOR REGISTRATION IN RESEARCH PROGR MME 

Research Programme 
(Please tick one) 

 

su 

 

 

 

              Subject:..................................................... 

              Faculty:  .................................................... 

Area of specialization: ...............................................................................Title of the proposed 
research work: ....................................................................................... 

ABOUT THE CANDIDATE  

(To be filled by the candidate)  

1. Name : …………………………………………………………….……………….. 

2. Address for correspondence ………………………………….................................. 

3. Academic records:..................................................................................................... 

(Attach the attested copies of all the relevant credentials)  

Degree Division 
/ Class  

Subject (s) Year of 
Completion  

% of marks 
secured  

College/ 
University  

B.A./B.Sc./ B.Com      
M.A./M.Sc./M.Com       
Ph. D.( if applicable)       

 

 

 

 

 

 

Please affix a 
passport size recent 
photography duly 

attested by the 
concerned H.O.D. 



APPENDIX-A 

Application for Registration in Research Programme 

University                      Name of University  

Monogram  

APPLICATION FROM FOR REGISTRATION IN RESEARCH PROGR AMME 

                                                                                       Research Programme      
(Please tick one) 

 

su 

s 

 

 

                 Subject: .................................................... 

                 Faculty:  ................................................... 

Area of specialization: .......................................................................................................... 
Title of the proposed research  work:....................................................................................  

ABOUT THE CANDIDATE  

(To be filled by the candidate) 

1. Name: ........................................................................................................................ 

2. Address for correspondence........................................................................................... 

3. Academic records:........................................................................................................ 

(Attach the attested copies of all the relevant credentials) 

Degree Division / 
Class  

Subject (s) Year of 
Completion  

% of 
marks 
secured  

College 
/University  

B.A./B.Sc./ B.Com      
M.A./M.Sc./M.Com       
Ph. D.( if applicable)       

 

 

 

 

 

 

Ph.D.  
D.Litt.  
D.Sc.  

Please affix a 
passport size recent 

photograph duly 
attested by the 

concerned H.O.D. 



*Title of the Ph. D. thesis:-  .....................................................................................................          

4. Specialization at the Master’s level: ....................................................................................... 

5. Previous research work done as evidenced by publications, if any:-  

(Attach copies of publications) 

6. Whether any application for research work was submitted previously to this University or 
any other University, if so with what result?    

7. Details of teaching experience:- 

Post-Graduate:_______ years; 

P.G. Department/ College/ University:.................................................................. 

Undergraduate: years 

College / University: _________________tails of teaching experience:-    

8. Number and year of registration of this University:- 

9. Are you employed? If yes, give details of your employment mentioning the nature of job, 
designation, etc. (Attach ‘no objection certificate’ from a person of organization who is authorized to do) 

 

10. Have you qualified for NET, JRF, GATE, etc.? If so, give details. 

11. Are you recipient of any financial assistance in the form of scholarship/stipend, etc.? If 
so, give details. 

...................................................................................................................................................... 

ABOUT THE SUPERVISOR 
(To be filled by supervisor) 
 
 
  To be filled by the candidate of D.Litt. / D.Sc. programme 
 

12. Name : ...................................................................................................................... 
 

13. Address of correspondence: .......................................................................................... 
Telephone:.......................................; Fax:...............................; Email:............................ 

14. Designation:................................................ 

15. Teaching experience: P.G.:.........................years;..................U.G.:.......................years 

College/University:....................................................................................................... 

 



16. Academic records: 
 (Attach copies of credentials) 

Degree Division / 
Class  

Subject (s) Year of 
Completion  

% of 
marks 
secured  

College/ 
University  

M.A./M.Sc./M.Com       
Ph. D       

 

Title of the Ph.D. thesis: __________________________ 

Specialization at the Master’s level: ______________________ 

Specialization at the Doctorate level: ___________________ 

17. Research experience:..............years;                      Place of work:........................................ 

Research publications: 

(Attach reprints of best five recent publications)   

                      (a) National refereed journals:________________________________________ 

                      (b) International (Foreign) refereed journals:____________________________ 

                      (c) Proceedings of the National and International Conferences:______________ 

                      (d ) Books (Text as well as Reference):________________________________ 

18.Number of Ph.D. students already received degrees working under your 
supervision:_________________________________________________________________ 

19. Number of Ph.D. students currently enrolled: ___________________________________ 

ABOUT THE SYNOPSIS 

Whether statement of the problem (synopsis) on which he/she proposes to work has been 
enclosed. The synopsis must contain the sections such as: State-of-the-art; Problem to be 
investigated; Objective of the investigation and motivation; Hypothesis; Research design and 
methodology; Tools to be used in the collection of data; Significance of the study; Its 
relevance to the present day problem and need of the society, Contribution to the existing 
knowledge; Future work; Related references; etc. 
(Attach six copies of synopsis) 
 

20. Availability of the infrastructure and facilities at the proposed place of work in 
relation to the proposed synopsis. Give details. 
 
 

 

 



21. Whether any collaboration in the form of library, laboratories, etc. is required from 
another Institution. If so, give details including the ‘Certificate’ from the authorized 
person of the Institute / Head of the Department / University allowing the candidate to 
use the facilities. 

 

 

22. Name at least SIX eminent persons in the area of proposed research work in India and 
abroad to whom the proposed synopsis may be referred for opinion. 

 

 

 

23. DECLARATION  by the candidate: 

I hereby declare the particulars furnish by me are correct. I am aware that any incorrect 
information may lead to cancellation of my registration. I promise to abide by rules and 
regulation of the University. 

 

 

Date:___________      Signature of the candidate 

Place:__________ 

 

24. CONSENT OF THE SUPERVISOR: 

I hereby give my consent to supervise the candidate on the proposed synopsis leading to 
Ph.D. / D.Litt. / D.Sc. degree of the University. I further certify that the synopsis referred 
above, to the best of my knowledge and information, has not been published and 
submitted elsewhere for the award of any diploma or degree. 

 

 

 

Date:______________               Signature of the Supervisor 

Place:______________ 

 



PROCESSING OF THE APPLICATION  

 

25. Forwarding note of the departmental Research Council: 

 

 

 

26. Forwarding note of the Head of the University Department. 

 

 

 

27. Forwarding note of the Dean of the Faculty. 

 

 

 

28. Forwarding note of the Research Development Board. 

 

 

 

29. Recommendation of the University Research Council. 

 

 

 

__________________________________________________________________________ 

NOTE:  The admission in the research Programme of the University is subject to the 
provisions of the Regulations for Ph.D./D.Sc./D.Litt. of the University and the guidelines 
issued by the University from time to time in conformity with its Act, Statutes and 
Regulations. 

 

 



APPENDIX-B 
Declaration of Attendance to be furnished by the Supervisor 

 
 

DELARATION OF ATTENDANCE 

 

 Declare that the thesis entitled_______________________________________________ is 

my own work conducted under the supervision of Dr. _____________________________ of 

the Department of __________________________of  College ______________________ 

of………………… University. I have put in more than_______ days of attendance at the 

place of work and with the Superior. I further declare that to the best of my knowledge the 

thesis does not contain any part of work which has been submitted for the award of any 

degree or diploma within this University or in any other University within proper citation.  

 

 

Signature of the Supervisor                                 Full signature of the candidate 

 

 

 

Forwarding note of the DRC. 

 

 

 

 

 

 

 

 

 



APPENDIX-C 
Progress Report of the Candidate 

(To be furnished by the candidate & Supervisor, if any) 

 
 

PROGRESS REPORT OF THE CANDIDATE 
(Report period _____________________ ) 

Name of the candidate:_________________________________________________ 

Regn. No & Date of doctoral registration:_________________________________ 

Thesis Title:__________________________________________________________ 

Place of work:________________________________________________________ 

Name of Supervisor(s) with designation & address:__________________________ 

______________________________________________________________________ 

Progress report should be grouped under the following headings and submitted in 
quadruplicate to the chairman of the DRC: 
 
1. OBJECTIVE OF THE RESEARCH PROJECT 
2. OUTLINE OF THE IMPLEMENTATION METHODOLOGY 
3. WORK DONE 
4. WORK TO BE DONE 
5. EXPECTED TIME OF COMPLETION 
6. DIFFICULTIES IN IMPLEMENTATION OF THE PROJECT 
7. SUGGESTIONS NEED TO BE CONSIDERED BY THE DRC AND RESEARCH    
COUNCIL 
8. DETAILS OF RESEARCH PAPERS PUBLISHED/ACCEPTED & 
CONFERENCES/SEMINARS ATTENDED 
9. CONCLUSIONS  

 

SIGNATURE OF THE CANDIDATE  

Place: ________ 
Date: __________ 
 
 
REMARKS & FORWARDING NOTE OF THE SUPERVISOR 
(With signature, date & place) 

 
 
 
REMARKS & FORWARDING NOTE OF THE DRC 
(with signature of all members including chairman) 



APPENDIX-D 
Certificate to be furnished by Supervisor 

 
 

CERTIFICATE 
This is to certify that the research work reported in this thesis entitled 

“__________________________________________________” is an authentic record of the 

research work independently carried out by Mr./Mrs./Miss ___________________________,   

registration number _________________   at _____________________ under my guidance 

and supervision, in fulfilment of the requirements for the award of Ph.D./D.Sc./D.Litt. degree 

in the Faculty of_____________________of________________________University,                                                    

and further that no part thereof  has been presented elsewhere for any other degree or 

diploma. 

 

I further certify that inhabit and character, Mr./Mrs./Miss ____________________________ 

is a fit and proper person for the award of a Ph.D. / D.Sc. / D.Litt. degree of_______ 

University,__________________. 

 
 
 
 
 

Signature of Supervisor 
Name, Designation & Address of Supervisor 

Place:_________ 
Date:__________ 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



APPENDIX-E 
Panel of Examiners to be furnished by Supervisor 

 
 
 

PANEL OF EXAMINERS 
 

Following is the panel of examiners to adjudicate the Thesis entitled 

“_______________________________________________________________________ 

“written by Mr. Mrs./ Miss ___________________________________________Regn. No. 

& Date of doctoral registration: ______________________ for the award of degree of 

____________________ in the Faculty ________________ of 

____________________University, ________________.   

 

Candidate’s area of specialization:____________________________________________ 

Candidate’s place of research work:__________________________________________ 

Name of Supervisor with designation & address: _________________________________ 

 

Panel of Examiners 

Foreign Examiners:- 
(at least 4 names to be suggested) 
 

1. Name : -   _______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

2. Name : -   _______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

 

 

 



 

3. Name : -   _______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

4. Name : - _______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

 

Indian Examiners:  

(at least 8 names covering all the regions of the country are to be suggested)  

 

1. Name : -   _______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

2. Name : -_______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

3. Name : -   _______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 



4. Name : -   _______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

5. Name : -   _______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

6. Name : -_______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

7. Name : -   _______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

8. Name : -   _______________________ Designation: ___________________________ 

Postal Address:________________________________________________________ 

____________________________________________________________________ 

       Specialization: _________________________________________________________ 

      Email address: ____________________   Telephone/Fax:_______________________ 

 

 

 

Signature of the Supervisor  

 



 

REMARKS AND FORWARDING NOTE OF THE DRC 

 

The Departmental Research Council (DRC) in its meeting held on _______________at 

_____________________ in the University Department of _______________ approves the 

panel of examiners and recommends the same to the Dean of the Faculty of ______________ 

for necessary follow-up action. As per the regulations, the panel of examiners is to be 

considered by the concerned postgraduate Research Council before appointment is made by 

Vice-Chancellor. Two external and one internal examiner are to be appointed. 

 

Name & signature of the DRC members 

1. 

2. 

3. 

4.       

  

 

Signature of the DRC chairman 

 

 

REMARKS AND FORWARDING NOTE OF DEAN OF THE FACULTY:- 

 

 

Signature of the Dean of the Faculty 

 

 

FOR OFFICE USE ONLY 

All addresses are complete and carry other necessary information. Opinion of the 

postgraduate Research Council may be sought. 

 

 

 

       Controller of Examinations 

                                      Date: __________ 

 



Conclusion:   Does the thesis contain a carefully written conclusion, summarizing what has 

been done and why it is interesting and useful? (Attach additional sheet, if required) 

 

 

 

 

Future direction:  What are future directions for the research presented? (Author’s opinion 

and your opinion) (Attach additional sheet, if required) 

 

 

 

 

Significance: Does the thesis contain important new results? Is it likely to make significant 

impact on current research? (Attach additional sheet, if required) 

 

 

 

 

Viva-Voce examination: Please set at least five questions relevant to the findings in the 

thesis, which the candidate shall be required to answer during open viva-voce examination. 

(Attach additional sheet, if required) 

 

 

 

Recommended / Not recommended / Revised: 

(Please specify in detail in reference to the Regulations, relevant extract of which is given 

overleaf) 

 

 

 

Signature of the Examiner with Seal  

Place:________ 

Date:________ 

 



APENDIX-G 

Viva-voce or practical Examination Report Form 

 

 

REPORT ON THE VIVA-VOCE OR PRACTICAL EXAMINATION 

 

 

Name of the candidate:_____________________________________________________ 

Regn. No & Date of doctoral registration:-_____________________________________ 

Thesis Title:_______________________________________________________________ 

Place of work: _____________________________________________________________ 

Name of Supervisor(s) with designation & address: ______________________________ 

__________________________________________________________________________ 

 

In viva-voce examination, the examiners and the DRC have to ensure that the: 

1. work reported in the thesis has been written by the candidate; 

2. candidate is familiar with the subject matter and whatever is written in the thesis; 

3. Candidate is able to clarify the research methods and findings in reference to the 

questions/comments raised in the reports of external and internal examiners.  

4. Candidate is well conversant with the state-of the-art. 

5. thesis in totality is of an appropriate standard 

 

The viva-voce examination of the candidate referred above was held in the University 

Department of ________________ on ____________________ at __________ in pursuance 

of the University office letter vide no. ______________ dated ___________ 

Dr.___________________from __________________________, as an external examiner 

and Dr. ___________________________ as an internal examiner were present besides the 

members of the DRC and the members of the faculty. 

 

General remarks  

 

Specific remarks, if any   

 

 



 

¼[k½ efgyk egkfo|ky;@20 gtkj ls de vcknh {ks= esa vofLFkr@ vuqlwfpr tkfr ,oa tutkfr cgqewY; {ks= 

vFkok fodykax egkfo|ky; ds fy,%& 

 vf/kdre vuqnku dh jkf'k ¼ekfld½  

Øekad  $12 baVj Lrjh; ikB~;Øe ds fy, * (A) 

f=o"khZ; Lukrd ikB~;Øe ds fy, *(B) 

egkfo|ky;]  tgk¡ foKku 

dh i<+kbZ ugha gksrh gS 

egkfo|ky;] tgk¡ 

dyk@okf.kT; ds vykos 

foHkku dh i<+kbZ Hkh gksrh 

gSA   

1111    2222    3333    4444    

1- 150 ls 400 rd 1]40]000@& :0 2]00]000@& :0 

2- 401 ls 800 rd 1]80]000@& :0 2]50]000@& :0 

3- 801 ls 1500 rd 2]40]000@& :0 3]00]000@& :0 

4- 1501 rFkk mlls mij 4]00]000@& :0 5]00]000@& :0 

 

¼x½ lkekU; Lrj ds fo|ky;@mPPk fo|ky; rFkk izkjafHkd fo|ky; %   

 vf/kdre vuqnku dh jkf'k ¼ekfld½  

ØekadØekadØekadØekad    Nk=ksa dh la[;kNk=ksa dh la[;kNk=ksa dh la[;kNk=ksa dh la[;k    mPPk fo|ky;mPPk fo|ky;mPPk fo|ky;mPPk fo|ky;    IkzkFkfed@e/; fo|ky;IkzkFkfed@e/; fo|ky;IkzkFkfed@e/; fo|ky;IkzkFkfed@e/; fo|ky;    

1111    2222    3333    4444    

1-    200 ls 500 rd 60]000@& :0 30]000@& :0 

2-  501 ls 1000 rd 80]000@& :0 40]000@& :0 

3- 1001 rFkk mlls mij 1]20]000@&:0 60]000@& :0 

 

¼?k½ ckfydk mPPk fo|ky; lesr vU; ckfydk izkFkfed@ ek/;fed fo|ky;@chl gtkj ls de vkcknh {ks= esa 

vofLFkr@lkEkkU; Lrj dk fo|ky;@vuqlwfpr tkfr tutkfr ckgqY; {ks= esa vofLFkr vFkok fodykax fo|ky; ds 

fy, %   

 vf/kdre vuqnku dh jkf'k ¼ekfld½vf/kdre vuqnku dh jkf'k ¼ekfld½vf/kdre vuqnku dh jkf'k ¼ekfld½vf/kdre vuqnku dh jkf'k ¼ekfld½    

ØekadØekadØekadØekad    Nk=ksa dh la[;kNk=ksa dh la[;kNk=ksa dh la[;kNk=ksa dh la[;k    mPPk fo|ky;mPPk fo|ky;mPPk fo|ky;mPPk fo|ky;    IkzkFkfed@e/; fo|ky;IkzkFkfed@e/; fo|ky;IkzkFkfed@e/; fo|ky;IkzkFkfed@e/; fo|ky;    

1111    2222    3333    4444    

1- 100 ls 300 rd 60]000@& :0 30]000@& :0 

2- 301 ls 500 rd 80]000@& :0 40] 000@&:0 

3- 501 rFkk mlls mij 1]20]000@& :0 60]000@& :0 

 

 

 

 

 

 



>kj[k.M ljdkj >kj[k.M ljdkj >kj[k.M ljdkj >kj[k.M ljdkj     

Ekkuo laalk/ku fodkl foHkkxEkkuo laalk/ku fodkl foHkkxEkkuo laalk/ku fodkl foHkkxEkkuo laalk/ku fodkl foHkkx    

vf/klwpukvf/klwpukvf/klwpukvf/klwpuk    

 

la[;k & 12@fo01&13@2013---------------------------@>kj[k.M jkT; foÙk “kS{kf.kd laLFkku ¼vuqnku½ vf/kfu;e] 2004 

¼>kj[k.M vf/kfu;e la[;k 4@2004½ dh /kkjk & 16 esa iznÙk “kfDr;ksa dk iz;ksx djrs gq, >kj[k.M ds jkT;iky 

>kj[k.M jkT; foÙk jfgr 'kS{kf.kd laLFkku ¼vuqnku½  fu;ekoyh] 2004 esa fuEukafdr la'kks/ku djrs gSa%&   

1- laf{kIr uke vkSj izkjEHk %&  

(i) ;g la'kks/ku >kj[k.M jkT; foÙk jfgr 'kS{kf.kd] laLFkku ¼vuqnku½ ¼la'kks/ku fu;ekoyh] 2015 dgh 

tk;sxhA  

(ii)  ;g 'kkldh; xtV es izHkkfor gksuh dh frfFk ls izo`Ùk gksxhA   

2- >kj[k.M jkT; foÙkjfgr 'kS{kf.kd laLFkku ¼vuqnku½ fu;ekoyh] 2004 ds fu;e & 10 dh mi dafMdk & d] 

[k] x ,oa ?k ds LFkku ij fuEuor~ izfrLFkkfir fd;k tkrk gS%&   

¼d½ lkekU; Lrj ds egkfo|ky;ksa ds fy;s%&   

 

  vf/kdre vuqnku dh jkf'k ¼ekfld½ 

Øekad  Nk=ksa dh la[;k $2@baVj 

LRkjh; ikB~;Øe ds fy,@ 

f=o"khZ; Lukrd ikB~;Øe 

ds fy, 

egkfo|ky;] tgk¡ foKku dh 

i<+kbZ ugha gksrh gS  

egkfo|ky; tgk¡ 

dyk@okf.kT; ds vykos 

foKku dh i<+kbZ Hkh gksrh gSA   

1 2 3 4 

1-  250 ls 500 rd 1]40]000@& :0 2]00]000@& :0 

2- 501 ls 1000 rd 1]80]000@& :0 2]50]000@& :0 

3- 1000 ls 2000 rd  2]40]000@&:0 3]00]000@&:0 

4- 2001 rFkk mlls mij 4]00]000@& :0 5]00]000@& :0   

 

 

 

 

 

 

 

 

 

 

 

 

810 

11-05-2015 



uksV %& bl la'kksf/kr nj ls vuqnku >kj[k.M jkT; foÙk jfgr 'kS{kf.kd laLFkku ¼vuqnku½ vf/kfu;e] 2004 ,oa 

fu;ekoyh] 2004 ds izko/kkuksa ds vuq:Ik vgZÙkk iwjk djus okys laLFkku dks foÙkh; o"kZ 2015 & 16 ls fn;k tk;sxkA   

 

>kj[k.M jkT;iky ds vkns'k ls 

¼vjk/kuk iVuk;d½ 

ljdkj ds lfpo 

 

Kkiakd & 12@fo1& 13@2013 810@     jk¡ph] fnukad 11 ebZ] 2015 

izfrfyfi % v/kh{kd] jktdh; eqnz.kky;] Mksj.Mk] jk¡ph dks >kj[k.M xtV ds vxkeh vlk/kkj.k esa izdk'kukFk izsf"krA 

muls vuqjks/k gS fd vf/klwpuk dh 600 izfr;ksa vfoyEc ekuo lalk/ku fodkl foHkkx ¼ek/;fed f'k{kk funs'kky;½ 

>kj[k.M] jk¡ph dks miyC/k djkus dh —ik dh tk,A  

>kj[k.M jkT;iky ds vkns'k ls 

¼vjk/kuk iVuk;d½ 

ljdkj ds lfpo 

Kkiakd & 12@fo1& 13@2013 810@     jk¡ph] fnukad 11 ebZ] 2015 

izfrfyfi %& >kj[k.M jkT; ds ekuuh; jkT;iky ds iz/kku lfpo@eq[;ea=h ds iz/kku lfpo@eq[; lfpo] 

>kj[k.M@lHkh foHkkx ds iz/kku lfpo@lfpo@ lHkh foHkkxk/;{k@ lHkh ize.Myh; vk;qDr@ funs'kd] izkFkfed 

f'k{kk@funs'kd] ek/;fed f'k{kk@funs'kd] mPPk f'k{kk@v/;{k] >kj[k.M vf/kfo| ifjn~@lHkh mik;qDr@lHkh mi 

fodkl vk;qDr@lHkh {ks=h; f'k{kk mi funs'kd@ lHkh ftyk f'k{kk inkf/kdkjh@lfpo] >kj[k.M vf/kfo| 

ifj"kn@lHkh ftyk f'k{kk v/kh{kd dkss lwpukFkZ ,oa vko';d dk;kZFkZ izsf’krA   

>kj[k.M jkT;iky ds vkns'k ls 

¼vjk/kuk iVuk;d½ 

ljdkj ds lfpo 

izfrfyfi %& egkf/koDrk] >kj[k.M mPPk U;k;ky;] jk¡ph@lfpo] >kj[k.M fo/kku lHkk lfpoky;] jk¡ph dks lwpukFkZ 

,oa vko';d dk;kZFkZ izsf"krA   

¼vjk/kuk iVuk;d½ 

ljdkj ds lfpo 

 

 

 

 

 

 

 

 

 

 



>kj[k.M ljdkj 

Ekkuo lalk/ku fodkl  

¼mPPk f'k{kk½ 

vf/klwpuk 

jk¡ph fnukad 07@08@2004------------------- 

la0 la0 57@eks0 79@01&1288 >kj[k.M jkT; foRRk jfgr 'kS{kf.kd laLFkku ¼vuqnku½ fu;ekoyh 2004 >kj[k.M 

jkT; foRRk jfgr 'kS{kf.kd laLFkku ¼vuqnku ½ vf/kfu;e  2004 ¼>kj[k.M vf/kfu;e l0 04@2004 dk /kkjk&16 }kjk 

iznÙk 'kfDr;ksa dk iz;ksx djrs gq, >kj[k.M jkT;iky] >kj[k.M jkT; foÙk jfgr 'kS{kf.kd laLFkku ¼vuqnku ½ 

fu;ekoyh 2004 cukrs gSA  

v/;k; & 1 

lkfgR; uke vkSj izkjaHk   

1- ;g fu;ekoyh >kj[k.M jkT; foÙk jfgr 'kS{kf.kd laLFkku ¼vuqnku½ fu;ekoyh] 2004 dh tk,xhA   

2- ;g jktdh; xtV esa izdkf'kr gksus dh frfFk ls izo`r gksxhA  

 

v/;k; & 2 

>kj[k.M jkT; foRRk jfgr 'kS{kf.kd laLFkku ¼vuqnku½ vf/kfu;e 2004 dh /kkjk & 9 ds varxZr mDr vf/kfu;e dh 

/kkjk & 3 esa mfYYkf[kr ik=rk izkIr 'kS{kf.kd laLFkkuksa dks nssus vkoRRkh vuqnku gsrq fu;ekoyh &   

fu;e &1 vkosnu ds lkFk  vdknfed dSy.Mj tek fd;k tk,xk rFkk vxys o"kZ mlds vuqikyu dk fjiksVZ izLrqr 

fd;k tkuk vfuok;Z gksxkA  

fu;e & 2  ,u0lh0lh0@,u0,l0,l0@ [ksydwn@;qok egksRlo tSls ikB~;dk;ZÙkj dk;ZØe dk vk;kstu fd;k 

x;k gksA   

fu;e & 3  egkfo|ky;@fo|ky; dks vk; ds vkarfjd L=ksrksa dh o`f) gsrq mik; djuk gksxkA  

fu;e &4 vuqefr vuqnku dh jkf'k ds [kpZ djus dk O;; vkdyu egkfo|ky;@fo|ky; }kjk ljdkj dks lefiZr 

fd;k tk,xk rFkk O;; mlds vuq:Ik gh fd;k tk,xkA   

  

fu;e&5 'kS{kf.kd laLFkkuksa ds vuqnku izkfIr ds iwoZ egkfo|ky;@fo|ky; ds lfpo rFkk izkpk;Z }kjk ?kks"k.kk i= 

nsuk gksxk fd %&   

¼d½ vuqnku jkf'k dk mi;ksx ,oa O;; vkadyu ds vuq:Ik fd;k tk,xk rFkk fdlh Hkh ifjfLFkfr esa fuf/k dk 

foPkyu ugha fd;k tk,xkA 

 

 

 

 

 

 

 

 

 



egkfo|ky;@fo|ky; dk 'kklh fodkl@izca/k lfefr ---------------------------- 

vuqikyu dk tks le;&le; ij jkT; ljdkj }kjk fu/kkZfjr dh tk,xhA 

fu;e &6 jkT; ljdkj egkfo|ky;@fo|ky; ds dk;Zdykiksa ds lfe{kksaijkUr vuqnku dh jkf'k esa ifjoZru dj 

ldsxh ;k iznku dh jkf'k can dj ldsxhA 

fu;e &7 vuqnku jkf'k dh fceqfDr ,deqLr fd tk,xhA fdlh Hkh o"kZ esa egkfo|ky;@mPPk fo|ky; ds 

Nk=&Nk=kvksa ds lEcaf/kr fo”ofo|ky; }kjk vk;ksftr fMxzh >kj[k.M vf/kfor ifj"kn }kjk vk;ksftr ijh{kk dk 

ijh{kk Qy 40 % ls de gksus ij vuqnku jkf'k jksx nh tk,xhA 

fu;e &9  efgyk egkfo|ky;@ efgyk fo|ky;@fodykaxkas ds fy, egkfo|ky;@ fo|ky; rFkk vuqlwfpr 

tkfr@ tu&tkfr egkfo|k; ,oa fo|ky; dks izkFkfedrk ds vk/kkj ij vuqnku fn;k tk ldsxkA   

fu;e &10  ekfld vuqnku  dh jkf'k & ekfld vuqnku dh jkf'k fuEu :Ik ls vuqekU; gksxhA  

¼d½ Lukrd LRkj ds egkfo|ky;ksa ds fy;s &  

  vf/kdre vuqnku dh jkf'k ¼ekfld½ 

Øe'k%  Nk= dh la[;k  

$2 baVj Lrjh; ikB~;Øe ds fy,@ 

f=o"khZ; Lukrd ikB~;Øe ds fy;sA 

egkfo|ky; tgk¡ foKku 

dh i<+kbZ ugha gksrh gS 

egkfo|ky; tgk¡ 

dyk@okf.kT; ds vykos foKku 

dh i<+kbZ ugha gksrh gksA  

1111    2222    3333    4444    

1- 250 ls 500 rd  70]000@& :0 1]00]000@& :0 

2- 501 ls 1000 rd 90]000@& :0 1]25]000@& :0 

3- 1001 ls 2000 rd  1]20]000@& :0 1]50]000@& :0 

4- 2001 rFkk mlls mij  2]00]000@&:0 2]50]000@& :0   

   

¼[k½  efgyk egkfo|ky;@20 gtkj ls de vok/kh okys {ks= esa fLFkr@ vuqlwfpr tkfr ,oa tutkfr  cgqewY; {ks= 

vFkok fodykax egkfo|ky; ds fy, 

 

  vf/kdre vuqnku dh jkf'k ¼ekfld½ 

Øe'k%  Nk= dh la[;k  

$2 baVj Lrjh; ikB~;Øe ds fy,@ 

f=o"khZ; Lukrd ikB~;Øe ds fy;sA 

egkfo|ky; tgk¡ foKku 

dh i<+kbZ ugha gksrh gS 

egkfo|ky; tgk¡ 

dyk@okf.kT; ds vykos foKku 

dh i<+kbZ ugha gksrh gksA  

1111    2222    3333    4444    

1- 250 ls 500 rd  70]000@& :0 1]00]000@& :0 

2- 501 ls 1000 rd 90]000@& :0 1]25]000@& :0 

3- 1001 ls 2000 rd  1]20]000@& :0 1]50]000@& :0 

4- 2001 rFkk mlls mij  2]00]000@&:0 2]50]000@& :0   

 

 

 



$2 baVj Lrjh; dqy Nk=ksa dh la[;k dk vkadyu $2 baVj Lrjh; ikB~;Øe ds izFke o"kZ rFkk f}rh; o"kZ esa iaft—r  

Nk=ksa ds vk/kkj ij fd;k tk;sxkA  

Lukrd gsrw Nk=ksa dk vakdyu Lukrd izFke o"kZ ds LkHkh 'kkdk;ksa esa iath—r Nk=ksa dh la[;k dks 3 xquk dj mlds 

vk/kkj ij fd;k tk;sxkA  

(C)  Ukxj ikfydk@ vf/klwfpr {ks= ds ckgj vofLFkr lacaf/kr ik= 'kS{kf.kd laLFkku ds 5 okxZ fdyksfeVj dh 

ifjf/k esa tu&x.kuk ds vokf/k dk vk/kkj ekuk tk;sxkA 

¼x½ lekU; Lrj ds fo|ky;@mPPk fo|ky; rFkk izkjfEHkd fo|ky;   

  vf/kdre vuqnku dh jkf'k ¼ekfld½ 

Øe'k% Nk= dh la[;k 

 

mPPk fo|ky;  izkFkfed@e/; fo|ky; 

1111    2222    3333    4444    

1- 200 ls 500 rd  30]000@& :0 15]000@& :0 

2- 501 ls 1000 rd 40]000@& :0 20]000@& :0 

3- 1001 rFkk mlls mij 60]000@& :0 30]000@& :0 

 

¼?k½ ckfydk mPPk fOk|ky; lesr vU; ckfydk izkFkfed@e/;fed fo|ky;@ chl gtkj ls de vok/kh {ks= es 

mifLFkr@lekU; LRkj dk fo|ky;@vuqlwfpr tkfr tutkfr cgqewY; {ks=  esa vofLFkr vFkok foadykax fo|ky; ds 

fy,sA   

  vf/kdre vuqnku dh jkf'k ¼ekfld½ 

Øe'k% Nk= dh la[;k 

 

mPPk fo|ky;  izkFkfed@e/; fo|ky; 

1111    2222    3333    4444    

1- 200 ls 500 rd  30]000@& :0 15]000@& :0 

2- 501 ls 1000 rd 40]000@& :0 20]000@& :0 

3- 1001 rFkk mlls mij 60]000@& :0 30]000@& :0 

 

>kj[k.M jkT; 'kS{kf.kd laLFkku ¼vuqnku½ vf/kfu;e 2004 dh /kkjk 10 ds v/khu mDr vf/kfu;e dh /kkjk&3 es 

mfYYkf[kr ik=rk izkIr “kS{kf.kd laLFkkuksa dks vkukoRrhZ iznku djus gsrq fu;ekoyh  

 

fu;e &1 vf/kfu;e dh /kkjk & 10 ds izo/kkuksa ds mu mn~ns”;ksa ds fy, vukorhZ vuqnku dh izkFkZuk ---------------- rFkk  

lacaf/kr funs'kd dks fu/kkZfjr frfFk rd fd;k tk,xkA izLrko dh tk¡p dj jkT; ljdkj ds vuqeksnu ds mijkUr 

;kstuken ls jkf'k lacaf/kr egkfo|ky;@fo|ky; dks vkcafnr fd;k tk,sxkA jkT; ljdkj dks ;g vf/kdkj gksxk dh 

fcuk dkj.k crk;s fdlh izkFkZuk dks Lohdkj ugha djsaA   

>kj[k.M jkT;iky ds vkns'k ls 

 

vk;qDr ,oa lfpo 

ekuo lalk/ku fodkl foHkkx 



la[;k 1288 fnukad 07@10@2004  

izfrfyfi %& vf/k{kd jkT;dh; eqnzukYk; jk¡ph dks xtV ds vxys vklk/kkj.k vad esa izdklu gsrqA  

muls vuqjks/k gS fd vf/klwpuk fd 500 lkS izfr;k¡ ekuo lalk/ku fodkl foHkkx >kj[k.M ljdkj jk¡ph dks miyC/k 

djkus dh —ik djsaA   

 

 

vk;qDr ,oa lfpo 

ekuo lalk/ku fodkl foHkkx 

 

Kkikad & 5@fo1&79@01 la[;k 1288 fnukad 07@10@2004  

izfrfyfi %& egkefge jkY;iky >kj[k.M ds  iz/kku lfpo@ ekuuh; eq[;ea=h ds iz/kku lfpo@ eq[; lfpo 

>kj[k.M@fuca/kd >kj[k.M mPPk U;k;ky; @ egkf/koDrk >kj[k.M@ vk;qDr ,oa lfpo mPPk f'k{kk@ foHkkxh; 

ea=h ds vkIr lfpo@ funs'kd mPPk f'k{kk@ dqy ifr jk¡ph fo'of|ky; jk¡ph@dqyk ifr fcuksckHkkos fo”ofo|ky; 

gtkjhckx@ dqyifr fl)ks dkUgw ewewZ fo”ofo|ky;] nqedk ,oa lHkh lacaf/krksaa dks lwpukFkZ ,oa vko';d dk;kZFkZ izsf"kr 

A   

 

vk;qDr ,oa lfpo 

ekuo lalk/ku fodkl foHkkx 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



PART II: STATUTES 

1. GENERAL CONDITIONS OF SERVICE OF EMPLOYEES OF 

THE PATNA, BIHAR, RANCHI, BHAGALPUR, MAGADH, 

L.N. MITHILA & K.S.D. SANSKRIT UNIVERSITIES. 

 [Approved by the Chancellor on 2O-09-1980 vide Letter no. BSU 36/80-5270 GS (1) dated 

18.11.1980] 

CHAPTER 1 

GENERAL CONDITONS OF SERVICE 

Section 34 (I) Name of the Statutes. 

1. These Statutes may be called Service Statutes of the University and they shall apply 

to all such persons as are in the service of the University. 

2. Unless there is anything repugnant to the subject or context, the terms used in these 

Statutes, shall have the meaning as set forth below: 

(i) ‘Average Pay” means the average monthly pay earned during the twelve 

complete months immediately preceding the month in which the event occurs 

which necessitates the calculation of average pay. If no pay was earned during 

a portion of the aforesaid twelve months, such portion shall be excluded from 

the calculation and the average pay shall be determined by the pay earned 

during the remaining portion; 

Note—The expression “the twelve complete months immediately preceding” 

used in this definition should be interpreted literally. Thus any period or 

periods, during which a university Servant may have been on leave, or on 

joining time, should be excluded, if no “pay” is drawn during such period or 

periods. But the emoluments drawn during vacations by a University Servant 

of a vacation department should be treated as pay drawn on duty, and should 

be taken into account in calculating the average pay. 

(ii)  “Foreign Service” means a service in which a University servant receives his 

substantive pay, with the sanction of the Syndicate, from any other employer;

  



(iii) “Holiday” means a holiday prescribed or certified by the Syndicate of the 

University and in relation to any particular office, department, institute or 

college a day or days on which it is ordered by the Vice- Chancellor to be 

closed; 

(iv)  “Inferior Service” means any kind of service which may be specifically 

classed as such by the Syndicate from time to time, and the maximum pay of 

which does not ordinarily exceed. Rs. 300.00 a month;  

(v) Leave Salary means the monthly amount paid by the university to a University 

servant on leave; 

(vi) ‘Lien” means the title of a University servant to hold substantively, either 

immediately or on the termination of a period or periods of absence, a 

permanent post, including a tenure post, to which he has been appointed 

substantively; 

(vii) “Month” means a Calendar month. In calculating a period expressed in terms of 

month and days, complete calendar month, or months, irrespective of the 

number of days in each should first be calculated and odd number of days 

calculated subsequently; 

(viii)  “Officiate”—A University Servant officiates in a post when he performs the 

duties of a post on which another University servant holds a lien. A University 

servant may, however, be appointed to officiate in a vacant post on which no 

other person holds a lien, by the authority competent to make a substantive 

appointment on the vacant post; 

(ix)  “Pay” means the amount drawn monthly by a University servant as: 

(a)  the pay to which he is entitled by reason of his position in a grade of 

pay; 

(b)  special pay and personal pay; 

(c)  any other recurring emoluments which may be specifically classed as 

pay by the Statutes; 



(x)  “Permanent post” means a post carrying a definite rate of pay and sanctioned 

without limit of time; 

(xi)  “Personal pay” means pay granted to a University servant: 

(a)  to save him from a loss of substantive pay in respect of a permanent 

post other than a tenure post due to any reduction of such substantive 

pay otherwise than as a disciplinary measure; or 

(b)  in exceptional circumstances on other personal considerations;  

(xii)  “Probationer’ means a University servant employed on probation in or against 

a substantive vacancy in a particular cadre. 

Note.—The term does not include a University servant who holds a permanent 

post substantively and is merely appointed on probation to another post; 

(xiii)  “Special Pay” means an addition to the emoluments of a post or to the pay of a 

University servant, granted in consideration of- 

(a) the specially arduous nature of the duties; or 

(b) a specific addition to the work or responsibility; or 

(c) the unhealthiest of the locality in which the work is performed;  

(xiv)   ‘Substantive Pay” means the pay other than special pay, personal pay,- or 

emoluments classed as pay to which a University servant is entitled on account of a 

post to which he has been appointed substantively or by reason of his substantive 

position in a grade of pay; 

(xv)  “Superior service” means any kind of service which is not” specify icily classed as 

“inferior service”; 

(xvi)  “Temporary post” means a post carrying a definite rate of pay and 

Sanctioned for a limited time; 

(xvii)  ‘Tenure post” means a permanent post which an individual University’ 

 servant may not hold for more than a specified period; 

(xviii) “University servant” means a person in the employment of the University - 



(xix) “University servant—entitled to vacation” means teachers in the employment of the 

University; 

(xx)  “Allowance” means C.L,A., H.R.A,I Medical allowance, Conveyance 

allowance and such other allowances as may be specifically sanctioned by the 

Syndicate from time to time; 

(xxi)  “Presumptive pay of a post” means the pay to which a University servant would be 

entitled if he held the post substantively; 

(xxii) “Honorarium” means a recurring or non-recurring payment granted 

to a University servant by the Syndicate for special work of an occasional nature. 

Appointment: 

3. (1) (a) Except where otherwise provided n the Statutes, no person may be 

substantively appointed to a permanent post in the University service unless he produces, [on 

payment of a medical examination fee to be fixed by the Syndicate a medical certificate of 

good and satisfactory Health, signed by such qualified person or persons composing a Board 

as maybe appointed by the Syndicate for the purpose from time to time. 

(b) The form of medical certificate to be used in case of appointments of officers, 

teachers and other servants of the University shall be prescribed by the Syndicate. 

(c) The production of a fresh medical certificate will not be necessary unless specially 

required by the appointing authority, if the person selected for appointment is a University 

servant who has already produced a medical certificate before, and has been in the University 

service since then without a break. 

(2) (a) More than one person cannot be appointed substantively to the same permanent 

post at the same time. 

(b) A University servant cannot be appointed substantively, except as a temporary 

measure, to two or more permanent posts at the same time. 

(3) Whenever a permanent post in any grade and pay-scale is available for substantive 

appointment, the claim of a University servant who has been holding a tenure or temporary 

post for not less than two years and possesses the requisite qualifications prescribed for the 



post, and his work is found to be satisfactory, may be considered in the first instance for 

substantive appointment to that permanent post: 

Provided that: 

(a) In case of a Teacher or Flagstar or Finan2e Officer or Inspector of Colleges, the 

temporary or tenure appointment which he may be holding must have been made on the 

recommended ion of the Bihar Public Service Commission on the basis of open 

advertisement and; 

(b) In case of any other post the temporary or tenure appointment which the employee 

is holding must have been made in accordance with the provisions the Act and Statutes, for 

substantive appointment on a permanent post. 

(4) (a) Save as otherwise provided in the Act or the Statutes, the posts University 

Professors, Readers, Lecturers, Principals, Registrar, Inspector of Collage and Finance 

Officer shall be filled by open advertisement. 

(b) When a vacancy occurs or new post is sanctioned, the Registrar shall submit a 

note to the Vice-Chancellor for taking steps to fill the post. 

(c) The Vice-Chancellor shall order for submission of necessary papers-to the State 

Public Service Commission for advertisement and recommendation. 

(d) The recommendation of the State Public Service Commission received in 

pursuance of sub-clause (c) with all connected papers shall be placed before the Syndicate for 

order, ordinarily at its next meeting. 

 (e) The Syndicate shall be competent to make appointment on the vacant post of 

lecturer for a period not exceeding twelve months after advertisement and interview by a 

Board constituted by the Syndicate which shall also include two experts of which atleast one 

shall be external. Such appointment shall automatically stand terminated on the expiry of the 

period specified in this clause. 

(f) If the Syndicate, after obtaining the opinion of, or on the recommendation of the 

Academic Council, and with the approval of the Chancellor, decides to offer any post to any 

eminent scholar or experienced person, it shall refer the case to the Public Service 

Commission for concurrence, and it shall not be necessary in such cases to advertise the post 

or for the person concerned to make applications. 



(5) (a) When a vacancy occurs or new post is sanctioned in the superior service other 

than those specified in clause (4) above, the Registrar shall submit a note to the Vice-

Chancellor for taking steps to fill the post. 

(b) The Registrar shall, along with the note submit to the Vice-Chancellor the names 

of all those persons in the University Service and holding substantive appointment in the 

immediate lower grade, and who satisfy the prescribed qualifications 

(c) In case of officers other than those specified in clause (4) above the Vice-

Chancellor shall, with the approval of the Chancellor, decide whether the post is to be filled 

by promotion or by direct recruitment after proper advertisement. 

(d) The Vice-Chancellor shall, after the above steps are taken, 

(i) where he is empowered to do so without reference to the State Public Service 

Commission or the Syndicate, order the appointment of a University servant to vacant post by 

promotion or order the vacancy to be advertised; 

(ii) where the appointment is to be made by the Syndicate without reference to the 

State Public Service Commission, place the papers with such recommendations, if any, 

before the Syndicate for orders, which may appoint the university servant by promotion or 

order the vacancy to be advertised; 

(iii) Where reference rice to the State Public-Service Commission is obligatory, order 

the submission of necessary papers to the State Public Service Commission. 

(e) The Registrar shall, thereafter, prepare the draft of the advertisement, giving the 

terms and the qualifications requisite for the vacant post, get the same approved by the Vice-

Chancellor, and,  

(i) Where the appointment is to be made by the Vice-Chancellor or the Syndicate, 

without reference to the -State Public Service Commission, publish the approves 

advertisement; 

(ii) Where the appointment is fob’s made on the recommendation of  

the State Public Service Commission, in case it is decided to fill d 

Post by promotion, the Registrar shall send to the Public Service 



Commission a list of all eligible candidates for promotion accompanied by ail ‘papers 

relating to them r necessary action and in case it i.e. decided to make an appointment by 

direct recruitment, forward the approved advertisement to the Public Service Commission for 

necessary action. 

(f) (i) All applications received in pursuance of the advertisement published by the 

Registrar, under sub-clause (e) (i)- of this Article shall be placed before the proper appointing 

authority for orders.  

(ii) The recommendations of the State Public Service Commission received in 

pursuance of steps taken under sub-clause (e) (ii) with all connected papas, shall be placed 

before the Syndicate for orders ordinarily at its next meeting. 

(6)The Vice-Chancellor shall, subject to the provisions of the Act, have power to 

make appointment to posts within the grade and scale of pay and within sanctioned strength 

CM such staff and servants who are not teachers and officers of the University and have 

control and full disciplinary powers over such staff and servants.  

1[(7) Notwithstanding anything to the contrary as contained in the Statute; it is hereby 

provided that if an employee sewage in any University of this State is appointed in the service 

of another University or of Bihar Inter University Board, Patna on a temporary or substantive 

basis in the dame or higher grade shall, in the event of his -joining the post within the joining 

time allowed by the competent authority be allowed continuity-of his service of the former 

University for the purpose of protection of his pay and allowance drawn, leave and half pay 

leave earned in that University and the age of retirement and grant of retirement benefits as 

admissible to him in that University but not for determination of his seniority.] 

Joining date:  

4. (1) In all letters of appointment the date by which the person appointed is to join his 

post shall be mentioned.  

(2) The joining date may be extended by the appointing authority 

(3) If a University servant takes charge of post in the afternoon, he shall, for the 

purpose of calculation of pay, and allowance, be regarded as having taken charge of it on the 

subsequent date. 



(4) If my person appointed to any University service fails to join his post by the 

joining date, including extension, If any allowed, the appointing authority may 

1. Ins, by Memo No. 294 dated 29-1-1986. 

Cancel his appointment and proceed to appoint the next person if any, selected for the post, or 

order steps to be taken afresh according to the prescribed procedure, for filling the vacancy. 

Joining time 

5. (1) Joining time may be granted by the Vice-Chancellor to a University servant to 

enable him:- 

(a) to join a new post to which he is appointed while on duty in his old post;  

(b) to join a new post- 

(i) on return from leave on average pay of not mor than tour months duration; or 

(ii) when he has not had sufficient notice of his appointment to the new post, on return 

from leave other than that specified in sub-clause (i);or 

(iii) to travel from the post of disembarkation or, in the case of arrival by aircraft, 

from its first regular post in India and organize his domestic establishment when he 

returns from leave out of India of more than tour months’ duration. 

(2) The joining time admissible under this chapter. maybe reduced or refused by the 

University.  

(3) Not more than one day is allowed to a university servant in order to join a new 

post, when the appointment to such post does not necessarily involve arcane of residence 

from one station to another.  

(4)The joining time of a University servant in cases involving a transfer from one 

station to another is subject to a maximum of 7 days. 

(5) The joining time allowed to a University servant returning from leave out of India, 

exceeding four months, shall be subject to a maximum of fifteen days. 

(6) If a University servant is authorised to make over, or to take over charge of a post 

elsewhere than its headquarters, his joining time shall be calculated from or to the place at 

which he makes over or takes over charge. 



(7) If a University servant is appointed to a new post while in transit from one post to 

another, his joining time begins on the day following that on which he receives the fresh 

order of appointment. 

(8) If a University servant takes leave while in transit from one post to another, the 

period which has elapsed since he handed over charge of his old post must be included in his 

leave, unless the leave is taken on medical certificate. In the latter case the period may be 

treated as joining time. 

(9) The following provisions apply to vacation departments only:- 

(a) A University servant, who is directed to join a new post on the expiry of a period 

of vacation of which he has not been allowed to avail himself, is entitled to the 

number of days’ joining time ordinarily admissible with effect from the date on which 

he is relieved of the duties of his former post. 

(b) The joining time of a University servant, who is directed to join a new post on the 

expiry of a period of vacation of which he has availed himself; is regulated as follows: 

(i) If he received the order of transfer before the period of the vacation commences; 

he must make over charge of the duties of his former post on the last working day 

before such period, and must take over charge of his new duties on the first working 

day after such period; 

(ii) If he receives the order of transfer during the period of vacation, he shall not be 

entitled to any joining time, and must take over charge of his new duties on the first 

working day after such period of vacation, provided that if the hunter of days, from 

the dale on which he receives the order of trainer to the end of the period of vacation, 

is less than the number if days’ joining time ordinarily admissible, he shall be entitled 

to joining time to the extent of the difference In continuation of the period of vacation. 

If he receives the order of transfer at some place other than his headquarters, the time 

spent in returning to his: headquarters shall not be included in calculating the number 

of days from the date of receipt of the order of transfer to the end of the period of 

vacation. 

(c) A University servant joining a new post in the circumstances specified in sub-

clause (b) (ii) shall, for the purpose of this Article, be held to have been precluded 



from enjoying the vacation during the time actually spent in travelling from the old 

station to the new; 

(d) A University servant returning from leave, to which vacation is suffixed, is not 

entitled to any joining time, and shall not be held to have been precluded from 

enjoying any portion of the vacation. 

(10) In the circumstances mentioned below the University authority may, on such 

condition as it thinks fit, extend the joining time admissible to any University servant 

under these rules, provided that the prescribed maximum shall not be exceeded except 

for very special reasons, which should be recorded:- 

(a) When the University servant has been unable to use the ordinary mode bf 

travelling or, notwithstanding due diligence on his part, has spent more time on the 

journey than is allowed by the rules; or 

(b) When such extension is considered necessary for the public convenience or for the 

saving of such public expenditure as is caused by necessary or purely formal 

transfers; 

(c) When the rules have in any particular case operated harshly as, for example, when 

a University servant has, though no fault on his part, missed a steamer or fallen sick 

on the journey. 

(11) A University servant on joining time shall be regarded as being on duty and shall 

be entitled to be paid as follows:- 

(a) If on joining time under-sub-clause 5 (1) (a), he is entitled to the pay which he 

would have drawn if he had not been transferred, or the pay which he will draw on 

taking charge of his new post, whichever is less; 

(b) If on joining time under sub-clause 5(9) (b) or (c) he is entitled:- 

(i) when returning from extraordinary leave, other than extraordinary leave not 

exceeding fourteen days granted in continuation of other leave, to no payment at all; 

(ii) When returning from leave of any other kind, to the leave salary which he last 

drew on leave at the rate prescribed for the payment of leave salary in India. 



LEAVE: UNIVERSITY SERVANT IN PERMANENT EMPLOY AND T HOSE 

WHO ARE IN TEMPORARY EMPLOY CONTINUOUSLY FOR MORE 

THAN TWO YEARS. 

6. (a) EARNED LEAVE. 

(1) The earned leave admissible to a University servant will be;- 

(a) to a University servant in superior service one eleventh of the  period spent on 

duty; 

(b) to a University servant in inferior service one sixteenth of the period spent on duty 

(2) A University servant will cease to earn such leave when the earned leave due amounts to:- 

(a) 18O days in the case of University servant in superior service; and 

(b) 120 days in the case of University servant in inferior service; 

Provided that in respect of University employees apportioned under section 53 of the Bihar 

State Universities Act, 1951 (Bihar Act XXVII of 1951) earned leave shall be calculated 

according to the leave rules prescribed by the Syndicate which were in force in the Patna 

University prior to 1952. 

(3) Leave cannot be claimed as of right. When exigencies of the University service so 

require, discretion to refuse or revoke leave of any description is reserved to the authority 

empowered to grant it. 

Explanation: -The general principles which should ordinarily be observed in granting or 

refusing leave will be as follows:- 

(a) Leave should not be granted to an extent which would unduly deplete the strength 

of a service or department available for duty. When the duty strength has been reduced to an 

essential minimum, no further leave of any description should be granted except in cases of 

the most absolute necessity. When it is impossible in the interests of the University service, to 

grant all applications for leave, the following considerations should be taken in to account in 

deciding which applications should be granted:- 

(i) the University servants who can, for the time being best be spared due regard being 

paid to the facility with which they could, if necessity arose, be re-called from leave; 



(ii) the amount of leave due to the various applicants; 

(iii) the amount and character of the service rendered by each applicant since he last 

returned from leave; 

(iv) the fact that any such applicant was compulsorily recalled from his last leave; and 

(v) the fact that any such applicant has previously been refused leave in the interest of 

the University. 

(b) The authority competent to grant leave may in any case refuse to grant the full 

amount applied for. 

(c) If a University servant applies for leave at short intervals on the score of health, 

leave should be refused except on medical certificate. In such a case the frequency of the 

leave taken in the past should be brought to the notice of the medical examiners and they 

should be asked to advice with special care on the time required to establish a complete 

recovery. 

(d) The authority, competent to grant leave outside India shall satisfy itself that the 

applicant for leave has adequate financial backing to enable him to meet the expenses 

connected with his stay abroad and the grant of leave is not likely to involve the University in 

any form of financial liability beyond what is admissible under the Statutes applicable to the 

case. 

Note. -- In calculating “earned leave” the actual number of days of duty performed 

should be counted and then divided by 11 or 16 as the case may be. Fraction of a day should 

not appear in the calculation, fraction below half being ignored and those of half and more 

reckoned as one day. 

(4) The following provisions apply to University servants entitled to vacation (i.e. teachers): 

(a) For each year of duty in which a University servant has availed himself of the 

vacation his earned leave shall be reduced by 30 days. 

(b) Subject to the provision of Sub-Art. 13 if a part of the vacation has been taken in 

any year, the period by which the earned leave shall be reduced, shall be a fraction of 

30 days equal to the property which the part of the vacation bears to the full period of 

the vacation. 



(c) In cases of urgent necessity the earned leave as reduced by Clause (a) and (b) 

above, be increased by 1/22 of the period on duty vacation department. 

Explanation - For the purpose of this Statute vacation cause as duty 

(5) The amount of earned leave due is the amount of earn act leave diminished by the 

amount of earned leave which has been taken and nine-half of amount of special 

disability’ leave taken on full pay 

(6) A University servant may at any time be grand the whole or any the earned leave 

due to him. 

(7) Earned leave may be combined with vacation provided that in the of a University 

servant in superior service. 

(a) No additional expenses shall be incurred by the University period of the vacation; 

(b) Vacation shall not be both prefixed and suffixed to leave; 

(c) Leave will not be both prefixed and suffixed to vacation; and 

(d) The combined period of such leave and vacation shall not ex the limit up to which 

leave may be accumulated by the University servant concerned under Statutes (i) (a) 

and (b). 

(b) HALF PAY LEAVE  

(8) Half pay leave will be earned without any restriction to the limit of accumulation, 

in the course of service, at the following rates for each completed year of service:- 

(a) 20 days in the case of a University servant in superior service; and 

(b) 15 days in the case of a University servant in inferior service: 

Provided that in respect of University employees appointed under section 52 of the 

Bihar State Universities Act, 1951 (Bihar Act XXVII of 1951) half pay leave shall be 

calculated according to the leave rules prescribed by the Syndicate which were in force in the 

Patna University prior to 1952. 

Such leave can be availed of on private affairs as well as on medical certificate. There 

will be no limit on the half pay leave that can be availed of at a time on medical certificate or 

on private affairs, and this will apply even when such leave is taken preparatory to retirement: 



Provided that no half pays leave may be granted unless the authority competent to sanction 

leave has reason to believe that the University servant will return to duty after its expiry. 

Exploration.—The term “completed year of service” used in this Statute means continuous 

service of specified duration Under the University or the old Bihar University, or the old 

Patna University or of the Government of Bihar and includes period spent on duty as well as 

on leave (including extra-ordinary leave.) 

(9) Half pay leave may be combined with vacation provided that:-  

(a) no additional expense shall be incurred by the University for the period of vacation; 

(b) vacation shall not be both prefixed and suffixed to leave; 

(c) leave will not be both prefixed and suffixed to vacation; 

(d) the combined period of leave and vacation taken at any one time shall not exceed the total 

amount admissible under Statute above; and 

(a) no vacation or portion of vacation, will be prefixed or suffixed during 

which the University servant was ill and unfit to perform duties. 

(c) COMMUTED LEAVE 

(10) At his option a University servant can have the half pay leave due converted into 

half the amount of full pay leave. Such converted leave will be termed commuted leave”. It 

will be granted only on medical certificate subject to a limit of 180 days in the case of 

University servant in superior service, and 120 days in the case of University servant in 

inferior service, during the entire service. 

Commuted leave may be combined with earned leave but such combination will be 

limited to 180 days whether such leave is availed in India or out of India; in the case of a 

University servant in superior service, and 120 days in the case of University servant in 

inferior service. The maximum limit of 180 days in the case of a University servant in 

superior service and 120 days in the case of a University servant in inferior service will apply 

also to the combination of earned leave, vacation and commuted leave: 



Provided that no commuted leave may be granted under this Statute unless the 

authority competent to sanction leave has reason to believe that the University servant will 

return gouty on its expiry. 

(d) LEAVE NOT DUE 

(11) Save in the case of leave preparatory to retirement, leave not due may be granted 

on medical certificate, such leave being limited during the entire service to 180 days. In the 

case of a University servant in superior service and 120 days in the case of a University 

servant in inferior service. This will be debited against the half pay leave which the 

University servant earns subsequently. Leave not due should be granted only if the authority 

empowered to sanction leave, is satisfied that there is a reasonable prospect of the University 

servant returning td duty on the expiry of the leave and earning an equal amount of half pay-

leave thereafter. 

Note—In case where a University servant who has been granted leave not due, under 

this Statute, applies for permission to retire voluntarily the leave not due, shall, if the 

permission be granted, be cancelled and his retirement shall have effect from the date on 

which such leave commenced. 

(e) EXTRA ORDINARY LEAVE 

(12) (a) Extraordinary leave without pay nay be granted to a University servant in 

special circumstances 

(I) When no other leave is admissible under these Statutes; 

(ü) When other leave being admissible, The University servant concerned applied in 

writing for the grant of extra-ordinary leave. 

UNIVERSITY SERVANTS IN CONTINUOUS TEMPORARY EMPLOYM ENT 

WHOSE SERVICE DOES NOT EXCEED TWO YEARS 

(13) (a) The Statutes under this sub-head prescribe the conditions on which leave may 

be granted to a University servant, who does not hold a lien; or a suspended lien on a 

permanent post, while officiating in a post, & holding a temporary post 

(14) (a) For a University servant to whom the statutes under this subhead apply, not 

entitled to vacation the leave admissible in respect of his service will be :- 



(I) Earned Leave 

(i) to a University servant in superior service one-twenty second of the period spent 

on duty, provided that he will cease to earn leave while he has to his credit such leave 

amounting to 30 days; and 

(ii) to a University servant in inferior service one-thirtieth of the period spent on duty, 

provided that he will cease to earn leave while he has to his credit such leave amounting to 20 

days. 

(II) Half Pay Leave 

(i) to a University servant in superior service-15 days for each completed year of 

service; and  

(ii) to a University servant in inferior service-10 days for each completed year of 

service.  

(b) During the first two years of service half pay leave under clause II above will be 

admissible to a temporary or officiating University servant on medical certificate only and he 

will not be eligible to commute such Leave to full pay leave: 

Provided that no half pay leave may be granted unless the authority competent to 

sanction leave has reason to believe that the University servant will return to duty after its 

expiry. 

(c) A University servant entitled to vacation (i.e. teachers) shall not during the first 

two years of his service earn any leave; provided that if he has been permitted to avail 

himself of less than 20 days of the vacation and has rendered continuous duty for not less 

than one year, he may be allowed “earned leave” upto a maximum of 20 days reduced by the 

number of days of the vacation which he has been allowed to avail; provided further that he 

shall cease to earn leave while he has to his credit such leave amounting to 20 days. 

(15) The amount of leave due is the amount of earned leave and half pay leave 

admissible reduced by the amount of earned leave and half pay Leave respectively which 

have been taken. 



(16) A University servant to whom the Statutes under this sub-head apply, may, 

during the first two years of service be granted extra-ordinary leave without pay up to a limit 

of two months at any one time. 

(17)  Provided that extra-ordinary leave upto two years ordinarily, and upto three 

years in very special circumstances, may be granted at any one time to a teacher for purposes 

of undergoing an approved course of study for training outside the University. This 

concession will, however, be admissible only to those teachers, who have been in Continuous 

University service for a period exceeding one year and in whose cases the posts from which 

they proceed on leave are likely to last till their return to duty. 

(18) If an interruption of duty other than leave occurs in the service of a temporary 

servant, all leave to his credit shall lapse. 

(19) On completion of two years’ continuous service a temporary or officiating 

University servant will be eligible for the leave terms indicated in subhead-I except that he 

will not be eligible for any leave not due. The provisions relating to earned leave or halt pay 

leave will not have any retrospective effect in such cases, i.e. he will begin earning earned 

leave, or half pay leave at the rates mentioned in statutes (1) and (8) respectively, only from 

the date on which the third year of service commences. 

(20) The grant of leave to a temporary University servant shall be subject to the 

condition that but for the grant of the leave, he would have continued to hold a post in 

University service until the expiry of the leave. 

(21) If a University servant to whom the Statutes under this sub-head apply is, without 

interruption of duty, substantively appointed to a permanent post or has served continuously 

for more than two years, his leave account shall be credited with the amount of leave which 

would have been admissible to him under the statutes if he had been in permanent employ or 

in continuous temporary service for more than two years in respect of his previous duty, 

diminished by the amount of all leave which he has already taken prior to his substantive 

appointment or the completion of two years of temporary service as the case may be. 

PART TIME UNIVERSITY SERVANT OR UNIVERSITY SERVANT 

REMUNERATED BY HONORARIUM, FEES OR DAILY WAGES 

(22) (a) A University servant whose pay is fixed at a definite rate, but whose whole 

time is not required for the service of the University may be granted leave as follows: 



(i) He may be granted leave for such period as will not involve any extra expense to 

the University. Such leave counts as duty and leave salary shall be equal to the pay 

drawn at the time of taking leave. 

(ii) After not less than six years of duty ha may be granted leave for a period not 

exceeding six months. Such leave shall be granted only once in his service and leave 

salary shall be equal to half the pay drawn at the time of taking leave. 

(iii) He may be granted leave on medical certificate upto a maximum of twenty 

months at any one time; provided that at least three years of duty shall intervene 

between any two periods of leave on medical certificate. Leave salary during such 

leave shall be equal to half the pay drawn at the time of taking leave. 

(b) Leave of only one kind admissible under clause (a) of this article may be 

combined with leave of any other kind admissible under this clause. 

(c) A University servant remunerated by honoraria maybe granted leave as provided 

in clause 22 provided that - 

(i) he shall make satisfactory arrangement for the performance of his duties during his 

absence. 

(ii) no extra expense to the University shall be involved. 

(iii) during leave of the kind contemplated in sub-clause (ii) of clause 22(a) the whole 

of the honoraria shall be paid to the person who officiates in his post. 

PROBATIONERS AND APPRENTICES AND SHORT TERM INFERIO R STAFF 

PAID FROM CONTINGENT GRANT 

(23) (a) Leave may be granted to a probationer on the term which would be applicable 

to him he hold his post substantively otherwise than on probation. 

(b) Leave may be granted to an apprentice appointed against a substantive post or a post 

likely to be sanctioned, as follows :- 

(i) leave on medical certificate not exceeding one month in any year of 

apprenticeship. Leave salary during such leave shall be equal to half the pay drawn at 

the time of taking leave. 



(ii) Extra-ordinary leave not exceeding one month in any year of apprenticeship. 

 (c) If any apprentice is, without intimation of service, appointed substantively or in 

an officiating capacity to a permanent post, his leave account shall be credited with 

half the amount of leave which he would have earned had he held a permanent post 

substantively during the period of apprenticeship and it shall be debited to the amount 

of leave already taken under this sub-article. 

(d) Inferior staff appointed for short period and paid from contingent grants may only 

be granted leave without allowances. 

(f) LEAVE SALARY 

(24) (a) A University servant on earned leave will be entitled to leave salary at a 

uniform rate equal to the average monthly pay earned during twelve complete months 

preceding the month in which the leave commences. 

(b) A University servant on half pay leave or leave not due will be entitled to leave 

salary equal to half the leave salary admissible on earned leave. 

(c) A University servant on commuted leave will be entitled to leave salary equal to 

twice the amount admissible under clause (b) above. 

(d) A University servant on extra ordinary leave is not entitled to any leave salary, 

except when he takes such leave for purpose of study, in which case the Syndicate may grant 

leave salary equal to half the salary admissible on earned leave, provided the total period of 

leave does not exceed three years. 

(e) The University employees on superannuation or death in active service shall get 

the amount equal to leave salary of the period of unveiled earned leave subject to the 

following conditions- 

(i)  The amount of leave salary will be limited to the unveiled earned leave not 

exceeding 180 days. 

(ii) The leave salary will be paid in one lump at the time of retirement,  

(iii) The dearness allowance will be paid equal to the amount of D.A. payable for the 

period concerned at the time of retirement. The city allowance and the house rent 

will, however, not be paid along with the leave salary. 



(iv)  The authority competent to sanction earned leave shall sanction such leave salary 

on superannuation. 

(v) The above provisions shall apply to those employees who retire from the service 

of the University on attaining the age of superannuation on or after 30-9-1977. 

(g) STUDY LEAVE 

(25) Study leave may be granted to a teacher by the Syndicate, subject, to the budget 

provision, and on such terms and conditions as may be determined by it in each individual 

case. The general principles which would ordinarily be observed in granting or refusing-such 

leave will be as follows: 

(a) Study leave to a teacher may be granted to enable him to undergo special courses 

of instruction or training in different branches of learning. Such leave shall not be debited 

against the leave account. 

(b) Study leave is not intended to meet the case of teachers deputed to other countries 

at the instance of the University, either for the performance of special duties imposed anthem 

or for the investigation of specified problems connected with their technical duties. 

(c) Study leave on half pay for the purpose of study may be taken either in or outside 

India. Study leave will not ordinarily be granted to teachers who will serve the University for 

less than three years on return from study leave. 

(d) The grant of study leave will be made with regard to the exigencies of the 

University service and specific needs of different University Departments and Constituent 

Colleges. In no case will the grant of this leave in combination with leave other than extra-

ordinary leave or leave on medical certificate, involve an absence of over 28 months from a 

teacher’s regular duties or exceed two years in the whole period of a teacher’s service, nor 

will such leave be granted with such frequency as to remove him from contact with his 

regular work: 

Provided that, for good and sufficient reasons, the Syndicate may extend the period of 

study leave so that the total period of leave does not exceed 36 months. - 

(e) A teacher whose study leave is combined with any other kind of leave will be 

required to take his period of study leave at such a time as to retain, at its conclusion, a 



balance of other previously sanctioned leave sufficient to cover the period spent in returning 

to duty. 

(f) No course of study will be recognised as qualifying -for-the grant of study 

allowance or for study leave for any purpose unless it hasten approved, in at least broad 

outline, by the Academic Council. 

(g) A study allowance may be granted for the period spent in- prosecuting a definite 

course of study at a recognised institution as well as for the period covered by examination at 

the end of the course of study. (The rates at present fixed are Rs. 15/- a day in India, Rs. 25/- 

a day in the United Kingdom, Rs 30/- a day on the continent of Europe, and Rs. 35/- a day in 

United States of America. The rates to be granted to teachers who take study leave in other 

countries will be fixed by the Syndicate in each case, subject to minimum of Rs. 15/- and 

maximum of Rs. 35/- 

(h) University servant granted study leave are ordinarily required to meet cost of fees 

paid for courses of study. In exceptional cases the Syndicate may order that such fees should 

be paid by the University. 

(i) On completion of a course of study a report in the proper form prescribed by the 

Syndicate together with certificate of examinations passed or special- study made, shall be 

forwarded to the University by the teacher. - 

(26) Study leave-will count as service for promotion but not-for leave. It will not 

affect any leave which may already be due to a teacher it will count as extra leave on half pay 

and will not be taken into account in reckoning the aggregate amount of leave or half pay 

leave taken by the teacher towards the maximum period admissible under these Statutes. 

(27) A teacher during study leave will draw salary admissible under statute 6 (24) (b) 

and (c). - 

(h) MATERNITY LEAVE 

(28) (a) Subject to the conditions hereinafter specified maternity leave may be granted 

to a female-University servant by the authority empowered to grant ordinary leave to the 

University servant concerned. - 



(b) The period of leave granted may extend upto a date of three months subsequent to 

the date of its commencement or six weeks subsequent to the date of confinement, whichever 

is earlier. 

(c) The pay during such leave shall be equal to the pay drawn by the University 

servant concerned while last on duty. 

(d) Leave of any other kind may be granted in continuation of maternity leave, if the 

request for grant is supported by a medical certificate for self illness or illness of the newly 

born baby. 

(e) Maternity leave shall not be debited against the leave account. 

Note.—Maternity leave under these Statutes may also be granted in case of 

miscarriage, including abortion, subject to the following considerations 

(i) that the female University servant, if temporary, has been in University service for 

not less than one year before the commencement of the leave; and 

(ii) that the leave does not exceed six weeks and the application is supported by a 

certificate from the authorised medical attendant. 

(i) SPECIAL DISABILITY LEAVE 

(29) (a) Subject to the conditions hereinafter specified, the Syndicate may grant 

special disability leave to a University servant who is disabled by injury, intend tonally 

inflicted or caused in or in consequence of the due performance of his official duties or in 

consequence of his official position. 

(b) Such leave shall not be granted unless the disability manifested it - within three 

months of the occurrence to which it is attributed and the person disabled acted with due 

promptitude in bringing it to notice of his superior officer. The Syndicate may in its 

discretion relax this restriction. 

(c) The period of such leave shall be such as is certified to be necessary by a medical 

board. It shall not be extended except on the certificate of a medical board, and shall in no 

case extend beyond 24 months. 

(d) Such leave may be combined with leave of any other kind. 



(e) Such leave may be granted more than once, if the disability is aggravated or 

reproduced in similar circumstances at a later date, but not more than 24 months of such 

leave shall be granted in consequence of any one disability. 

(f) Such leave shall be counted as duty, and shall not be debited against leave account. 

(g) Leave Salary during such leave shall be equal 

(i) for the first four months of any period of such leave including a period of such 

leave granted under clause (e) above salary admissible on earned leave: and 

(ii) for the remaining period of such leave, to hail pay, or at the University servant’s 

option, for a period not exceeding the period of earned leave which would otherwise be 

admissible to him to such pay as on earned leave. 

(j) SPECIAL LEAVE 

(30) University servants, diagnosed to be suffering from Tuberculosis, Leprosy or 

Cancer, shall be allowed over and above any leave that may be due under the provisions of 

the Statutes, special leave on half average pay upto a total of 12 months during the whole 

service, on production of a medical certificate to the satisfaction of the leave grating 

authority. 

(k) QUARANTINE LEAVE -  

(31) (a) Quarantine leave may be granted when an employee is ordered by the 

competent authority not to attend office in consequence of the presence of any-infectious 

disease such as Small pox, Diphtheria, Plague, Cholera, Meningitic or any other disease 

which the State Government declares as infectious disease in his family or household. Such 

leave may be granted on the c6rtifioate of-the med cal officer of the University for a period 

not exceeding twenty one days which may, in exceptional cases; be raised to thirty days. 

 (b) Quarantine leave will be on full pay and will not be debited against the employee’s leave 

account.  

(I) CASUAL LEAVE - 

(32) (a) Ordinary casual leave is intended to- meet special circumstances resulting 

from illness or urgent private affairs, and will be granted with full pay and admissible 



allowances. Absence on casual leave shall be treated as duty for the purposes of calculation 

of other leave. - 

(b) Ordinary casual leave may be granted for 16 days within one calendar year. 

(c) Ordinary casual leave may be both prefixed and suffixed holidays but not to 

vacations if permission has been granted to join it, provided the resulting period of absence 

from duty does not exceed twelve days.  

(d) Ordinary casual leave shall always be applied for sanction before it is taken, 

except in cases of emergency and for satisfactory reasons.  

(e) In exceptional circumstances, for urgent special reasons, the Vice-Chancellor may 

grant special casual leave.  

LIEN 

7. (1) Unless it is otherwise provided, a University servant on substantive appointment 

to any permanent post acquires a been on that post and ceases hold any lien previously 

acquired on any other post. 

(2) Unless his lien suspended under sub-clause, (3) or transferred under sub-clause (5) 

of this Article, a University servant holding substantively permanent post retains a lien on 

that post:- 

(a) while performing the duties of the post; 

(b) while on deputation, or holding a temperate post or officiating 

another post;  

(c) while on leave; and  

(d) while under suspension 

(3)(a) The lien of a University servant on a permanent post which he hold 

substantively shall remain spender & if he is appointed in a substantive capacity 

(i) to a permanent post outside the grade of pay on which he is born 

or 

(ii) to a tenure post, or 



(iii) provisionally, to a post on Which another University servant was hold alien, had 

his lien not been suspended under this Article. 

(b)The Syndicate may, at its option, suspend the lien of a University servant on a 

permanent post which he holds substantively, if he is deputed out of India or transferred to 

foreign service, or in circumstances not covered by sub-clause (a) above is transferred, 

whether in a substantive or officiating capacity, to a post in another grade of pay, and if in 

any of these cases there is reason to believe that he will remain absent from the post on which 

he holds a lien for a period of not less than three years. 

(c) If the lien of a University servant on a post is suspended under sub - clauses (a) 

and (b), the post may be filled substantively and the University servant appointed to hold it 

substantively shall acquire a lien on it; provided that the arrangements shall be reversed as 

soon as the suspended lien revives. 

(d) The lien of a University servant which has been suspended under sub clause (a) 

above shall revive as soon as he ceases to hold a lien on a post of the nature specified in sub-

clause (a) (i), (ii) or (iii) above. 

(e) The lien of a University servant which has been suspended under sub clause (b) 

above shall revive as soon as he ceases to be on deputation out of India r on foreign service or 

to hold a post in any other grade of pay, provided that a suspended lien shall not revive if the 

University servant takes leave and there is reason to believe that he will, on return from leave 

continue to be on deputation out of  India on foreign service or to hold a post in another grade 

of pay, and the total period of absence on duty will not fall short of three years, or that he will 

hold substantively a post of the nature specified in sub-clauses (a) (i),(ii) or (iii) above. 

(4) (a)The lien of a University servant on a post, may in no circumstances be 

terminated, even with his consent, if the result will be to leave him without a lien or a 

suspended lien upon a permanent post. 

(b) In a case covered by sub-clause (3) (a) ( i) the suspended lien may not, except on 

the written request of the University servant concerned, be terminated while he remains in the 

University service. 

 

 



Vacation duty 

8. (1) A University servant entitled to vacation shall be considered to have availed 

himself of vacation or a portion of a vacation unless he has been required, by general or 

special order of the appropriate authority, to perform duty of any kind during such vacation or 

portion thereof other than routine duties which do not necessitate his personal presence at the 

place where such duties are normally performed; 

Provided that, if he has been prevented by an order from enjoying more than fifteen 

days of the vacation he shall be considered to have availed himself of no portion of the 

vacation. 

(2) A University servant entitled to vacation who laves his place of duty during a 

vacation is liable to be recalled at his own expense. 

Termination of Service. 

 9. (1) Subject to the provisions of the Act and terms and conditions of transfer 

…………………………………………………………. Concerned the service of a 

University servant may 

(a) abolition of post; 

(b) reduction in establishment; 

(c) in consequence of a change in the nature of the duties of his office; 

(d) infirmity, either mental or physical, of a permanent nature; 

(e) continued absence from duty for more than five years, 

(2) lf a University servant is selected for discharge except on the ground mentioned in 

sub-clauses (1) (d) and (e) he shall, unless he is appointed to another post, the conditions of 

which are deemed to be at least equal to those of his own, by the authority competent to 

discharge him, have the option: 

(a) of taking any compensatory salary or gratuity to which he may be entitled either in 

one lump sum or spread over several years to be calculated according to tie rules made by the 

Syndicate; or 



(b) of accepting another appointment or transfer to another post even on a lower pay, 

if offered, and his previous service may be counted. 

(3) A permanent servant of the University may at any time terminate his engagement 

by giving three months notice in writing or by paying a sum equal to three month’s salary to 

the University provided that the appointing authority may accept shorter notice or a sum 

equal to the salary for that period. 

(4) Subject to the provisions of :he Act and Statutes the engagement of permanent 

employees, except those removed or dismissed may be terminated on any of the grounds 

mentioned in this article by the appointing authority but only after giving three months notice 

in writing or on payment of three month’s salary in lieu of notice. 

(5) In the case of employees holding temporary appointments the engagement may be 

terminated by the employees or by the appointing authority by giving one month’s notice in 

wilting or on payment of one month’s salary in lieu thereof, except where the appointment is 

terminable without any prior notice: - 

Suspension 

10. (1) A University servant should be placed under suspension for reasons to be 

recorded in writing and while doing so the following principles may be observed. 

 (i). If a University servant is being prosecuted on a criminal charge, he should be 

placed under suspension if he has been refused bail by the court and has been 

committed to prison: 

(H) In cases of criminal prosecution, a University servant should be suspended if the 

charge against him is such that on being found guilty of it, he is likely to be sentenced 

to a term of imprisonment, or on which he would be dismissed or removed from 

service, in a departmental enquiry. In such cases however the order of suspension 

need not be passed in every case immediately after cognizance has been taken. In 

suitable cases it may be passed after charges have been framed.  

(2) Where a University servant is being proceeded against departmentally on charges 

of gross-misconduct, bribery corruption or dereliction of duty, the question of suspension 

should be considered with reference to the prima facie evidence available against him. If 

there are good reasons to believe, on the basis of the material available at the time of the 



initiation of the proceedings, that the University servant has been guilty of gross-misconduct 

or dereliction of duty or bribery or corruption which, if proved, would lead to his dismissal or 

removal, he should be placed under suspension. In cases in which such prima fade evidence 

is lacking at the start, the question of suspension of the University servant may be kept 

pending till the findings of the enquiring officer are available. In such cases he should be 

required to proceed on such leave as may be due to him, and, if there is no leave to his credit, 

on extra-ordinary leave. On the conclusion of the enquiry, if it is found that the University 

servant is guilty of gross-misconduct or dereliction of duty or of bribery or corruption which 

would entail his dismissal or removal from service, he should be placed under suspension. 

(3) In all cases where there are reasons to believe that the University servant, if 

allowed to continue in active service, might attempt to tamper with the evidence, he should 

be required to proceed on such leave as may be due to him, or, if there is no leave to his 

credit, on extra-ordinary leave. If he refuses to proceed on leave, he may be suspended: 

Provided that the period of suspension of such University servant shall not exceed one 

year from the date of suspension except in circumstances beyond the control of the 

University. 

Period of Suspension 

11.(1) Time passed under suspension pending enquiry into conduct will count as 

service if the suspension is immediately followed by re-instatement, but time passed under 

suspension when suspension is adjudged as a specified penalty will not so count. - 

(2) If a University servant, who has been suspended pending enquiry into his conduct, 

is re-instated, but with forfeiture of any part of his allowances for the period of suspension, 

the period will not count as service, unless the authority which re-instates him expressly 

declares at the time that it shall so count. 

Resignation & dismissal 

12. (1) Resignation from service, or dismissal or removal from it for misconduct, 

insolvency, inefficiency not due to age, or failure to pass a prescribed examination entails 

forfeiture of past service. 

(2) Any authority which on revision or appeal, reverses an order dismissing or 

removing a University servant, may declare that his past service will count.  



Interruption in Service 

13. An interruption in the service of a University servant entails forfeiture of his past 

service, except in the following cases:- 

(a) Authorised leave of absence, 

(b) unauthorised absence in continuation of authorised leave of absence so long as the 

office of the absentee is not substantively filled. It his office 

is...................................................................................................................... 

(a) Suspension immediately followed by re-instatement, which need not be to the 

same office; 

(d) Abolition of office or loss of appointment owing to reduction of establishment; 

(e) Time occupied in transit from one appointment to another; provided that the 

University servant is transferred under the order of the competent authority. 

Superannuation 

14. (1)  All employees of the University other than inferior servants shall retire as per 

provisions of the Act. 

(2) Employees in the inferior service shall retire on attaining the age of 62 years. 

(3) A University employee whose date of retirement falls on the first day of a month 

will retire from service with effect from the afternoon of the last day of the preceding month 

and if the date of retirement falls on any other date of the month he will retire in the afternoon 

of the last date of that month. 

Disciplinary actions 

15. The following penalties may, for good and sufficient reason and as provided in 

these statutes, be imposed by the appointing authority upon members of the University 

service namely:- - 

(i) Censure; 

(ii) Withholding of increments or promotion. 



The order withholding increment or promotion shall specify the period for which increment 

or promotion is withheld and whether withholding increment shall have cumulative effect;  

(iii) recovery from pay of the whole or part of any pecuniary loss caused to the 

University by negligence or breach of orders;. - 

(iv) Suspension; 

(v) reduction to a lower post or to a lower stage in a time-scale; 

(vi) removal from the University service which does not disqualify from future 

employment; 

(vii) dismissal from the University service which will ordinarily disqualify from 

future employment. 

Explanation 1— The discharge:  

(a) of a person appointed on probation, during or at the end of the periodic probation 

on any ground arising out of the specific conditions laid down by the appointing 

authority, e.g.; want of a vacancy, failure to acquire any prescribed special 

qualifications, or to pass any prescribed test;  

(b) of a person appointed otherwise than under contract to hold a temporary 

appointment, on the expiry of the period of the appointment; and  

(c) of a person engaged under contract, in accordance with the terms of his contract; - 

……………………………………………........................................................... 

Explanation II .—The discharge of a probationer, whether during or at the end of the period 

of probation, for some specific fault or on account of his unsuitability for the service, 

amounts to removal or dismissal within the meaning of this article. 

Dismissal, Removal or Reduction in Rank 

16. (1) No order of dismissal, removal or reduction shall be passed on a University 

servant unless he has been informed in writing of the ground on which it is proposed to take 

action, and has been afforded a reasonable opportunity of defending himself. The grounds on 

which it is proposed to take action shall be reduced to the form of a definite charge or charges 

which shall be communicated to the person charged together with a statement of the 



allegations on which each charge is based and of any other circumstance which it is proposed 

to take into consideration in passing orders on the case. He shall be required to put in written 

statement of his defence within a month and to state whether he desires to be heard in person. 

If he so desires or if the authority concerned so directs, an oral enquiry shall be held. At that 

enquiry oral evidence shall be heard on such of the allegations as are not admitted by the 

person charged and he shall be entitled to cross-examine the witnesses, to give evidence in 

person, and to produce such witnesses as he may wish, provided that the person or persons 

conducting the enquiry may, for special and sufficient reasons to be recorded in writing, 

refuse examine a witness. The examination and cross-examination of prosecution and defence 

witness will be completed ordinarily within a month. 

(2) After the enquiry against the person charged has been completed and after the 

authority competent to impose a penalty has arrived at provisional conclusion in 

regard to the penalty to be imposed, the accused University servant shall be 

supplied with a copy of the report of the enquiring authority and called upon to 

show cause within two weeks against the particular penalty proposed to be 

inflicted. 

Note.—(l) In cases in which the enquiry is conducted by the Officer who will pass 

order himself he should, after completion of the evidence, clearly record his finding on each 

count and call upon the accused to show cause within two weeks against any proposed 

punishment. 

(2) When the orders for punishment are passed by an authority other than the person 

or persons conducting the enquiry into the conduct of the University servant concerned, it 

would be sufficient if the authority passing the Orders of punishment definitely records his 

agreement or disagreement with the person or persons who conducted the enquiry. 

(3) Subject to the advice of the persons or the Board conducting the enquiry, the 

University may appoint a pleader to represent case on its behalf and likewise the person being 

charged may employ a pleader for his defence. 

(4) The proceedings shall be drawn up and conducted in the following manner: 

(i) Name, rank and grade of the University servant proceeded against should be 

clearly stated. 



(ii) Details of charges- each charge must be specified. Charge should be drawn up and 

separately numbered and should give the date, occasion and nature of the offence 

committed. A copy of the charges should normally be given to the person charged 

within a fortnight from the date of the first communication to the University 

servant concerned of the intention to take action against him. 

(iii)  If the University servant charged is literate, he should submit his defence in 

writing. The written statement of defence should be sub-mitted within a month 

from the date of communication of charges to the University servant concerned. It 

should be attached to the proceedings. 

In case of illiterate servants, the defence may be recorded by the 

enquiring officer. 

(iv) Evidence—A memorandum of evidence should be prepared. Where the full 

statement of a witness has been recorded in English or Hindi it should be attached 

to the proceedings. 

(v)  Character roll of the University servant charged-The character roll of the 

University servant should be examined and a note made regarding the good and 

hard work done by the University servant in the past. 

(vi) Findings:—The officer or authority who is competent to pass orders of dismissal, 

removal or reduction in rank should consider the findings along with the past 

record of the person concerned and if he is of the opinion that any of the above 

punishments should be imposed he should; supply a copy of the findings to the 

person concerned and ask him to submit within two weeks a representation, if 

any, against the proposed punishment. On receipt of the representation an order 

shall be recorded. If the punishment imposed is other than dismissal or removal, 

the order should clearly indicate how the period of suspension if any, should be 

treated. 

Note.—Final orders in a case in which a University servant has been prosecuted 

should issue as soon as the judicial proceedings have concluded without waiting for an 

appeal, if any, or its result. 



(5) An order-sheet should invariably be used from the beginning and the record of the 

proceeding ‘should be prepared as the case proceeds from day to day and not after 

the case has been decided. The order-sheet shall form part of the proceedings. 

(6) When any order of punishment has been passed, the University servant punished 

shall be entitled to receive a copy of the order of punishment free of cost, and 

shall also be allowed to take a copy of the rest of the record, and payment of the 

prescribed fee. 

(7) In order that copies of the whole of the proceedings may, without objection, be 

supplied to the University servant punished, the authority, conducting such a 

proceeding must base his findings and orders on facts and inferences appearing in 

or deducted from the record and should not refer to such confidential papers’ 

…………………………………………………………………………… 
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(8) The full procedure indicated above need not be followed in the case of a probationer 

discharged in the circumstances described in explanation (ii) Art. 15. In such cases it will be 

sufficient if the probationer is given an opportunity to show cause in writing against his 

discharge, after being apprised of the grounds on which it is proposed to discharge him, and 

his reply against the discharge is duly considered before orders are passed. 

(9) If from the facts elicited in a criminal case brought against a University servant in which 

he has not been convicted, or in a civil suit instituted against him, it is apparent that his 

retention in the University service is prima facie no longer desirable, such facts may be used 

as the basis of an order calling on him to show cause why he should not be punished by 

dismissal or otherwise. In such a case the University servant concerned should have an 

opportunity of submitting his defence and tendering such further evidence as he may deem fit 

to produce. 

Censure, Withholding of Increment etc. and Recovery from pay 

17. 17. No order imposing the following penalties, viz:- 

(i)  Censure; 



(ii) Withholding of increments or promotion including stoppage at the  efficiency bar; 

(iii) recovery from pay of the whole or part of any pecuniary loss caused to the University 

by negligence or breach of orders (other than an order based on facts which have led to his 

conviction in a criminal court or an order superseding him for promotion to a higher post on 

the ground of his unfitness for that post) shall be passed on a University servant, unless he 

has been given adequate opportunity of making such submission as he may desire to make 

and the representation/representations it any, has/have been taken into consideration before 

the order is passed; 

Provided that the requirement of this Article may, for sufficient reasons to be recorded In 

writing be waived where there is difficulty in observing them and they can be, waived 

without injustice to the University servant concerned. 

Note — The full procedure indicated in Article 16 need not be followed. It will be sufficient 

if the University servant is given an opportunity of explaining the charges made against him 

and the explanation so submitted is taken in to consideration before orders are passed. 

Termination of temporary University Servant. 

18. The following procedure shall be followed in discharging a temporary University 

servant:- 

(a) When the term of appointment of a temporary University servant provides for the 

termination of service, by either party giving notice of a specified period, either party can 

serve such notice at any time, and the service should be considered to have been terminated 

on expiry of the specified period of notice The termination of service in such circumstances 

does not amount to “removal and dismissal” from service under the relevant Article of the 

Indian Constitution;  

(b)When a temporary appointment expressly stated to be on a temporary basis is sanctioned 

to continue until further order and is subject to the condition that the service may be 

terminated at any time without notice, the termination of service does not amount to “removal 

and dismissal” from service and the service can be terminated at any time without notice; 

(c) In case of a person who is appointed for a particular period and it is necessary to terminate 

his services before the expiry of that period, full departmental proceedings will not be 

necessary and it will be sufficient if an explanation is called for from the person concerned 



asking him to show cause why his services should not be terminated, and the explanation if 

any so submitted, is considered before any order is passed; 

(d) In cases of persons not covered under clauses (a), (b) and (c) above, full departmental 

proceedings will be necessary before the temporary service can be terminated;  

(e) In all other cases which are not covered by the foregoing provisions full departmental 

proceedings are necessary before temporary services can be terminated. 

Appeal  

19. (1) Every University servant shall be entitled to appeal in the manner hereinafter provided 

against an order passed by any University authority: 

(i)  Imposing upon him any of the penalties specified in Article 15;  

(ii)  Terminating his appointment otherwise than on the expiry of the period of his 

appointment or on his reaching the age of superannuation. 

(2) An appeal against any order passed under Article 15 shall lie to the Chancellor whose 

decision shall be final. 

(3) In the case of an appeal against an order imposing any penalty specified in Article 15 

the appellate authority shall consider: 

(i)  Whether the facts on which the order was based have been ‘established; 

(ii) Whether the facts established afford sufficient ground for taking action; and 

(iii) Whether the penalty is excessive adequate or inadequate; and after such consideration, 

shall pass such order as it thinks proper. 

(4)  An authority against whose order an appeal is preferred under this Article shall give 

effect to any order made by the appellate authority which shall form part of the record. 

(5)  Every person preferring an appeal shall do so separately and in his own name 

ordinarily within sixty days from the date on which the appellant was informed of the order 

appealed against. 

 (6)  Every appeal preferred under this Article shall contain all material statements and 

arguments relied on by the appellant, shall contain no disrespectful improper language, and 

shall be complete in itself. Every such appeal shall submitted through the head of the office to 



which the appellant belongs or belonged, who shall forward the same to the appellate 

authority within a fortnight.  

Arbitration: 

20. Except in the case of inferior staff a dispute arising out of any service contract or 

otherwise between the University and an employee of the University if not otherwise settled, 

shall on the request of any party of the dispute be referred to a Tribunal or Arbitration, 

consisting of one member nominated by the Syndicate 1 one member nominated by the 

employee concerned, and one umpire appointed by the Chancellor. Every such request under 

the provision of this Article shall be deemed to be a submission to ‘arbitration within the 

meaning of the Arbitration Act, and all the provisions of the aforesaid Act, with the exception 

of section 2 thereof shall apply accordingly. The decision of the Tribunal shall be final and no 

suit shall lie in respect of any of the matters decided by the Tribunal. 

Fixation and regulation of pay 

21. (I) (a) An employee of the University promoted from any grade to a higher grade, either 

on permanent or on a temporary or officiating basis, shall, on such promotion, draw as initial 

pay the pay at the stage in the higher scale of pay next above the amount arrived at by adding 

12% of his substantive pay in the lower scale subject to a maximum of Rs. 150/- to his 

substantive pay in the lower scale, on the date of such promotion, subject to the minimum of 

the lowest stage of the higher scale and the maximum of the highest stage of the higher scale 

and he will count, for increment in the higher scale, his service from tile date on which he 

reached the stage in the lower scale from which he is promoted. 

(b) An employee of the University appointed from any grade to a higher grade, either on 

permanent or on a temporary or ‘officiating basis, shall, on such appointment, draw as initial 

pay the pay at the stage in the higher scale of pay next above the amount of his substantive 

pay in the lower scale on the date of such appointment, subject to the minimum of the lowest 

stage of the higher scale and the maximum of the highest stage of the higher scale. 

(2) The initial substantive pay of a University servant appointed substantively to a pay scale, 

excepting cases of promotion or appointment of persons already in the employment of the 

University, shall be the minimum of the pay scale, provided that if the person, prior to his 

appointment in the University, has been serving .in another University or college, or Board or 

Institution his initial pay in the scale to which he is appointed, shall be fixed after taking into 



account the substantive pay drawn by him in that establishment immediately before his 

appointment in the University. 

 (3) The pay and date of increment in a pay scale of a temporary University servant appointed 

substantively in the pay scale shall be fixed after taking into account the continuous service 

rendered by him in the scale. 

(4) A person holding no permanent post under the University who is appointed to officiate in 

a permanent post under the University on a pay scale, shall not be allowed to count for 

purpose of fixation of initial pay after obtaining fresh appointment in the University or for the 

purpose of increment on pay scale, past non-continuous officiating service in such permanent 

post, or non-continuous service in such temporary post.  

Increment. 

22. (1) An increment shall ordinarily be drawn by the University servant as a matter of 

course, unless it is withheld by the authority empowered to appoint him, as a measure of 

punishment. 

(2) Where an efficiency bar is prescribed in a pay scale, the increment next above the bar 

shall not be given to a University servant without the specific sanction of the authority 

empowered to appoint him. 

(3) The following provisions prescribe the conditions on which service counts for 

increment in pay scale. 

(a) All duty in a post on a pay scale counts for increment in that pay scale; 

(b) The following periods count for increment in the pay scale of a post on which the 

University servant concerned holds a lien, as well as in the pay scale of the post or posts, if 

any, on which he should hold a lien had his lien not been suspended;- 

(i) Service in another post, other than a post carrying less pay whether in a substantive or 

officiating capacity; 

(ii) Service on deputation or foreign service; and 

 (iii) Leave other than extra-ordinary leave without pay; 



(c) The following periods count for increments in the pay scale of a post in which a 

University servant has been appointed to officiate if he is re-appointed to officiate in the same 

post:- 

(i)  Officiating servant in a post in higher pay; and 

 (ii)  Service in a temporary post on higher pay 

Note.—(1) This clause applies also to a University servant who is not actually officiating in 

the lower post at the time of his appointment to the higher post but who would have so 

officiated had he not been appointed to the higher post. 

(2) The period of officiating service in the higher post which accounts for increment in the 

lower is, however, restricted to the period during which the University servant would have 

officiated in the lower post but for his appointment to the higher post.  

(d) The following periods count for increments in the pay scale of a temporary post to which 

a University servant has been substantively appointed, if he returns to the same temporary 

post: 

(i) Officiating service in another post other than a post carrying less pay referred to in 

these Statutes; 

(ii) Service in another temporary post other than a post carrying less pay refaced to in 

these Statutes; 

(iii)  Service on deputation on Foreign Service; and      

(vi)  Leave other than extra-ordinary leave. 

Note.- Under the special orders of the Syndicate in each case, extra-ordinary leave, taken on 

account of ill-health or for any other cause beyond the University servants control or when 

taken for the purpose of study with a view to improving the University servant’s professional 

qualifications and knowledge, may be allowed to count for increments under clauses (3)(b) 

and (d) of this Article: 

Provided that when a special order of this nature has been made by the Syndicate in favour of 

a University servant proceeding on extra-ordinary leave for the purpose of study, such 

University servant shall, on return from leave, produce evidence to the satisfaction of the 

Syndicate in the term of a degree, Diploma or other qualification or in the form of ‘a 

certificate from the Head, of the Institution where the course of study has been perused to 

show that he has profited from the course of study; and in default of the production of such 

evidence by the University servant the Syndicate may revoke the special order allowing the 

period of extraordinary leave to count for increment. 



(4) Officers (other than Vice-Chancellor and Financial Adviser), teachers and other 

non-teaching employees of the University will get one increment equal to the last increment 

in their scale for every three years of continuous service after reaching the maximum of their 

scale, subject to the maximum of two such increments; 

Reduction of Pay 

23. (1) The Syndicate, if it orders transfer of a University employee from a higher to a 

lower grade or post as a penalty for misconduct or inefficiency, may allow him to draw any 

pay, not exceeding the maximum of the lower grade or post, which it may think proper. His 

date of future increment shall remain the same. 

(2) If a University servant is put on account of misconduct or inefficiency to a lower 

grade or post or to a lower stage in his pay scale the Syndicate shall state the period for which 

it shall be effective and whether, on restoration it shall operate to postpone future increments 

and if so, to what extent. 

Officiating Pay 

24. (1) Subject to any order regulating acting promotion from grade to grade, a 

University servant who is appointed to officiate in a post shall not draw pay higher than his 

substantive pay in respect of a permanent post, other than tenure post, unless the officiating 

appointment involves the assumption of duties or responsibilities of greater irnpo1’ance than 

those attaching to the permanent post, other than a tenure post on which he holds a lien or 

would hold a lien had his lien not been suspended. 

Note- For the purpose of this article, the officiating appointment shall not be deemed 

to involve the assumption of duties or responsibilities of greater importance if the post to 

which it is made is on the same scale of pay as the aforesaid permanent post or on a scale of 

pay identical therewith. 

(2) Subject to the provisions of Article 22(3)(c) and clause (1) of this Article a 

University servant officiating in a post shall draw the presumptive pay of that post, if the 

presumptive pay of the permanent poet on which he holds a lien or would hold a lien had his 

lien not been suspended, should at any time be greater than the presumptive pay of the post in 

which he officiates, he will draw the presumptive pay of the permanent post. 



(3) When a University servant officiates in a post, the pa/ of which has been fixed at a 

rate personal to another University servant, the Syndicate may direct that he shall draw pay at 

any rate not exceeding the rate so fixed, or, if the rate so fixed be a pay scale, may grant him 

initial pay not exceeding the lowest stage of that pay scale, and future increments not 

exceeding those of the sanctioned scale; 

Pay of Temporary Post. 

25.A person appointed to a temporary post will draw the pay of that post.  

Note.—(1) When a temporary post is created which may have to be filled by a person 

not already in University service, the pay of the post shall be fixed with reference to the 

minimum that is necessary to secure the service of a person capable of discharging 

efficiently the duties of the post. 

 (2) When a temporary post is created which will probably be filled by a person who is 

already a University servant it pay shall be fixed with due regard to. 

(a) the character and responsibility of the work to be performed; and 

(b) the existing pay of University servants of status sufficient to warrant their selection 

for the post. 

26. The pay of a University servant appointed to hold as a temporary measure, or to officiate 

in two or more independent post at the same time shall be regulated as follows: 

(a) the highest pay to which he would be entitled if his appointment to one of the posts 

stood alone, may be drawn on account of his tenure on that post;  

(b) for each other post he may draw such extra remuneration as may be fixed by the Vice-

Chancellor which should not ordinarily exceed 20 percent of the presumptive pay of the post 

whose duties the University servant is performing; 

(c) if a compensatory allowance is payable for one or more of the posts he may draw such 

allowance as the Syndicate may fix, provided that such allowance shall not exceed the total of 

the compensatory allowances payable for all the pots; 

Note.-(1) “Independent postman posts which are Independent of one another, i.e. posts the 

incumbent of one of which is not expected to do the duties of any of the others. 

(2) Holding charge of another independent post means discharging the full responsibilities of 

the post. 



Payment in case of Dismissal, Removal or Suspension. 

27. (1) The pay and allowance of a University servant who is dismissed or removed from 

service cease from and including the date of such dismissal or removal. 

(2) University servant under suspension shall be entitled to the following payments namely: 

 

 

 

 

 

  

  

 

 


